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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
Ooriginal Application No. 195 of 2001.

Date of Order : This the 4th Day of February, 2002.

THE HCN'BLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN.

THE HON'BLE MR K.K.SHARMA, ADMINISTRATIVE MEMBER .

Sri B.SuanZalang, I.F.S.

Divisional Forest Qfficer

Aizawl Forest Division. Alizawl

Mizoram. +« « « Applicante

BY Advocate Mr.R.P.Sharma. Mr-B.Chakrabarty
& Mr.A.Nathe.

- Versus =

1. Union of 1India
Through the Secretary
Ministry of Forest & Environment
Govt. of India, Padyavaran Bhawan
C.G .D.COl!lplex. Lodhi Road
New Delhi-110 003.

2. State of Mizoram
Through the Secretary
Forest & Enviponment
Govt. of Mifzoram, Aizawl.

3. The Union public Service Commission
bholpur House, Sajhan Road
. New Delhi-llOOOl‘Through its secretary)e.
e o e Respondents.

By Mr +A«.Deb RoOY, Sr.C.G._S.C.

ORDER

CHOWDHURY J. (V-C » ) H

The applicant is a member of Indian Forest
Service and was appointed as such in terms of sub-rule
(1) of Rule 8 of the Indian Forest Service (Recruitment)
Rules, 1966 read with sub-regulation (1) of regulation
9 of the Indianirorest Service (appointment by promotion)

Regulations, 1966 in the Mizoram segment of AGMUT cadre.

- The applicant came from the State Forest Servic@, Mizoram

wherein he was initially appointed as Assistant Conser-

vator of Forests in 1979. He was confirmed in the State

Contd.. 2
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Forest Service of Mizoram in the post of Assistant Conser-
vator of Forests, with effect from 19.10.1984 vide order
dated 9.1.1989. In the seniority list of the State Forest
Officers his mame was\placed at Sl. No.2. The applicant

in this application, cleimed th&t since he completed the
required length of service in 1987 in the State Forest
Service and became eligible for consideration for prombtion.
ke ought to have been promoted in the year 1987 . For:
reasons not known the respondents did not consider the

applicant for promotion'in the year 1987 and he was only

promotéd in the year 1996.

2. The respondents submitted its written

statement contesting the claim of the applicant. In the

" written statement, it was asserted that with the confer-

ment of statehood on a number of UTs in the late éighties
the erstwhile Union Territories Cadre of IFS was recon-
stituted as arunachal Pradesh-Goa-Mizoram - WUnion Terri-
tories (AGMUT) joint Cadre of IFS and notified vide
Department of Personnel and Training Notification No.
11031/35/88-AIS (II)B dated 28.12.1988. With this Noti-
fication, the UT Cadre of IFS ceased to exist and the
last time promotion of State Forest Service (SFS)
officers to the UT cadre of IFS was made in 1987. Conse-
quent on the reconstitution of the UT cadre of IFS és
joint AGMUT cadre of IFS, several vital issues had to be
addressed and sorted out before further promction of
State For st Service Officers to any of the constituent
units of the joint cadre could be made. It had consti-
tuted the Joint Cadre Authority for all the three All
India Service of the Joint AGMUT .vide D.a.p;T-Notification
No.13013/1/89-AIS(I) dated 3.4.1989. While the  powers
and functions was tc be exercised by each of the con-
stituent Units of the joint cadre, the Joint Cadre Autho-
rity and the Cadre Controlling Authority at the centre

Contd.. 3
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namely Ministry of Envirconment & Forests wére considered
by the Hinistry, the Department of Personnel & Traindng
reccnstitued the Joint Cadre Authority exclusively for
IAS and IPS of the Joint AGMUT cadre vide Notification
N0.14015/40/92-A18(1) dated 11.12.1992 and advised the
respondentg to suggest revised constitution of JCA
exclusively for IFS of the Joint Cadre. The matter was
taken up before the Central Administrative Tribunal,
Principal Bench and the Hon'ble Bench cf the Tribunal

by its judgment dated 2.6.94 in 0.A.222/94 ruled that

the JCA constituted for the IFS cf the Joint AGMUT cadre
vide Notification dated 3.4.89 continued to exist and
that set all the doubts at rest. Thereafter it had to
undertake the exercise of national allccation of the
promotion quota posts for IFS to the units of the Joint
cadre in prcportion to their sanctioned Senior Duty Posts
‘as Was done in other two All India Services of Joint
Cadre. The JCA also had to undertake the notiocnal alloca-
tion of the promotee IFS Cfficers of the Joint Cadre to
the constituent Units, after which enly a clear picture
could emerge about the number of promotion quota vacancies
in each constituent unitg of Joint Cadre. There was also
the cadre review of the Joint AGMUT Cadre of IFS in 1995,
resulting in increase in the number of posts in the cadre
as also in the promotion quota for the constituent Units.
For all these developments it took a long tiﬁe. as a
result cf which no meeting of the Selection Committee as
provided in the IFS (Appointment by Promotion) Regulations,
1966 could be held after 1987 till 1995 and the fir¢st
meeting of the Selection Committee after the UT cadre was
reconstitmted as Joint AGMUT cadre of IFS was held in 1996
on the basis of which the applicantIWas appointed on

'

promotion to the Indian Forest Service.

Contd.. 4
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3. - The respondents also in the written statement

indicated that in the year 1987, when promotion to the

UT Cadre of IFS was last made from the eligible State

Forest Service (8FS) Officers, there was no proposal

from the Govt. of Mizoram for promotion to IFS. The appli-
cant was consideved by the Selection Committee in its
next meeting held in 1996 and as a resuit o¢f which he

was promoted to IFS and his seniority/year’of allotment

was fixed as per rules.

4. We have heard Mr .B.Chakrabarty, learned

counsel for the apbliCant and alsc Mr.A.Deb Roy, 1earnec§
Sr.C.G.8.C. for the respéndents at length. The matérials
on record clearly indicated that no Selection Committee
meeting was héld from 1987 till 1996. Whatever the reason

may be, no selection was made to the IFS during the afére-

said period though there were clear vacancies. Holding

- of the Selection Committee meeting each gear is a duty

~ on
cast statutorily / the respondents. Selection Committee

is required to meet every year for the-puppose of making
selectién frtmtamuu;xxthe State Civil;sérvicefﬁifidefs |
who fulfil the cbnditioné regarding eligibility on the
first day of January of the year in which the Committee
meets and fall\withih the gone of consideraticn. Failure
on the part of '‘the Selection Committee to meet during a
particular year would not dispense with the requirement
of preparing the Select List for that year. If for any
reason the Selection Committeewss not able to meet during
a particular year, the Committee when it mee  : nex£
«Would, while making the selection, hafi:. prepared a
"séparate list for each year keeping in view the number of

vacancies in that year after considering the State Civil

Contd. . 5
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Service cﬁfi¢ers who were eligible and fell within the
zone of consideration for selection in that year. The
imposed _ ‘
statuee é a mandatory duty. By not.holding the Selection
Committee meeting for a long period unfairly affected
the career progress of the State @ivil Service Officers.
Delay in holding the Selection Commnittee meeting caused
undue hagrdship on the applicant, If the Selection Commi-
ttee meeting would have held timely as prescribed by’ i
statute, the applicant would have:earned appointment
much earlier in the Indian PForest Service and thereby
would have got higher year of allotment and seniority.
M?.B.Chakrabarty. learned counsel for the applicant
referred to earlier decision of this Bench dated 1.1.2002
rendered in case of State Forest Service and Govt. of
Arunachal Pradesh in D.A.ZGG/ZOOO. wherein this Bench
toock notice of the Govt. of India decision relating
to IFS J & K .cadre vide Memorandum No.18014/07/95-IFS.II
dated 28.2.1997. In the J & K Case the Govt. of India
took a decision in terms of the All India Services
(Conditions of Services Residuary matters) Rules, 1960
to mitigate the hardship that arese due to the delay
in holding the meeting of the Selection Committee.
In the case of Arunachal Pradesh also this Bench took
ncte of the said decision and accordingly directed the
respondents to take up the matter afresh in confirmity

of law and to pass a reasoned order.

Considering the facts and set of circum=-
stances of the case , we are of the opinion that it
is a case in which the respondent authority is requiréd
to examine the matter afresh in accordance with the
provisions of law. We are alsoc of the view that the

applicant ought to have been considered for selection

Contd.. 6



bb

-6 = <§

when .he became eligible for promotion. The act of delay
in confirming the applicant and similarly situated psr-
sons cannot deprive them from consideraticn for promotiocn
to IFS in due time. The applicant could not be penalised
for not issuing the formal confirmation order‘to the

applicant in appropriate time.

In the circumstances, we accordingly direct
the respondents to take up the matter of the applicant
and also of the persons similarly situated of the AGMQT
Cadre of Mizoram segment for determining the date of
appeintment on the basis of existing vacancies and for
allotting year of allotment as per law taking aid of
the All India Services (Conditicns cf Services Residuary
matters), Rules, 1960. The respondents shall complete
the aforesaid exercise as expéditiously as possiblé

preferably within three months from the date of receipt

of the cordee.

The application is allowed to the extent
indicated above.

There shall, however, be nc order as to

costs .
(/\//jf'/
\< S (’\aM
( KoK.SHARMA ( D.N.CHOWDHURY )
ADMINISTRATIVE MEMBER VICE CHAIRMAN
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Guwahati Bench.
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Between
Shri B. Suangzalang, IFS " .....Applicant
-And-
Union of India & Ors. ' -« « RESpoOndents.
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DISTRICT-AIZWAL. .

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL.

Guwahati Bench.
(An application under Section 19 of tha Administrative -

Tribunal Act, 1985.)

For use im Tribunal’s Office

Signature
Date

0.A. Wo. - 98 /2001

Between
Sri B. Suanzalang, I.F.S.
Divisional Forest Oficer,

Alzawl Forest Division, Aizawl,

Mizoram:
\ w. JApplicant.
And
1. union of India,
Through the4 Secretary.
Ministry of Forest &‘

Environment, Govt. of India,

Pariyavaran Bhavan, C G D
ceenen. L Contd,
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Complex, Lodhi  Road, New
Delhi~110003.\
2. State of Mizoram,
Through the Secretary, Forest
& Environment, Govt. = of
Mizoram, Aizwal. |
3. The Union ~ Public  Service
Commission,
'Dholpur House, Sajhan Roédﬁ
New Delhi-110001,  (through

its Secretary).

Respondents.

1. Particulars of order(s) against which the application

.. is made :

i) = The Applicant assailed the action of the.Respondents
in not promoting the applicant to thé'I;F.S. cadre
on 8..5.87 with the year of allotment from 1983 when
the applicant was -fit and eligible and when the

' ‘posts were available but instéad the applicant was
promoted on 26.9.96 with year of allotment as 1992 .
The -applicant also assailed the action of the
Respondents 1in causing delay in confirming the
service of the applicant to the post of Asstt.

Conservator of Forests when substantive posts were
ceeeene.Contd,
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_available which has thareby delayed the scope of

t

_promotion to the posts IfS senior grade scale
subsequently.
ii} order dated 29.6.2000 passed by the Govt. of India,

- Ministry of Forests & Environment by which the year
of allotment and the seniority of the applicant vis-
! ' ‘

a-vis was fixed.

f {

Juiisdiction of the Tribunal :-

The application declares that the subject ‘matter of
this application is within the jurisdiction of this
Hon’ble Tribunal.

Limitation :

The applicant also déclareé that the | present
application is wifhin the limitation period as has
been'prescribed under Section 21 of the Administrative
Tribunal Act, 1985, |

Facts of the case :-

Téat,the applicant is a citizen of India belonging to
the Schedule Tribe community of Mizoram. The applicant
passed the B.SC. (Agri’ Examination in the year
1976 frém Rajgndra Agricultufal University, Ranchi.

That on 23.2.77., the Govt. of Mizoram; issued an

advertisement calling for application for undergoing

two years training for Diploma Course in Forestry for

teena . Contd,
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subsequent appoihtment to the temporary post of Asstt.
Conservator of Forests, a Gazetted Class II post.

That the applicant havihg:been selected for’the same

was sent for undergoing training at State Forest

Service Collsge, Burnihat where he completed tﬁe
course successfully. Thereafter the Govt. having
Created the posts vide order dated 10.7.72 under memo
No. FOR.l/?5—78/155 appointed thé applicant = as
Assistant.Conservator of Forests (ACF in short).

Copies of the Certificate of training and the
appointmenﬁ order dated 8.1.80 are annexed herewith as
ANNEXURE-A & A-1.

That thereafter vide an order.datéd 14.11.83 passed by
the Secretafy ’ Forest, Govt. of Mizoram, the

applicant’s service was regularised with effect from

the date of their joining, i.e. 7.5.79 in the post of

ACF.

A copy of the order dated 14.11.83 is annexed herewith
as ANNEXURE-B.

That as‘per notification dated 26.3.85 issued by the
Govt. of India, Ministry of Forests & Environment, the
total availability of seniority posts were 2 ouy_of
which -there >were 6 posts for DCF from which the

promotion quota includes 3 posts;

e L OOHEEL
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A copy »of the notification‘dated 26.3.85 1is annexad

herewith as AHNEXURE-B-1.

That on 18.6.86, the'app;icant was informed that there

“are some adverse remarks for the year 1964-85 and

1985-86. The communication so made delayed and the

remarks were as follows:

(i) 1984-85 {(Part) : “He is well advised to improve
Ihis - field visits and accounting
- procedure.”

(ii) 1985-86: - “His field tours are inadequate.”

The applicant accordingly on 23.6.86 made a reply

stating therein how he had to perform his work in

absence of adequate ministerial staffs and inspite of

that he applied his best effort to go for field
investigation and accounting for which he had to
depend on accountant of his office.’

A copy of the adverse entry communication dated
18.6.86 and the reply dated 23.6.86 are aﬁnexed
herewith as ANNEXURE-C & C-1.

That whén the period of crossing the efficiency bar

became due to the applicant, the applicant reported

‘before the authority vide his application dated

29.3.86 and finally vide an order dated 1.5.87, the

apblicént was allowed to cross the efficiency bar.
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A copy of the order dated 1.5.87 is annexed herewith

as ANNEXURE-D.

" Phat  thereafter wvide an order dated 26.6.87, the

'

applicant was appointed as Deputy ‘conservator of

. Forests/Divisional Forests oOfficer (DFO in short)

Champhai along with 4 others and subsequently vide an

order dated 2.12.88, the service of the petitioner in

the post of DCF/DFO was regularised with effect from
é6.6i87,

A copy of the said order -dated 26.6.87 and the
regularisation order dated 2.12.88 are annexed
herewith as ANNEXURE- E & E-1.

That though ‘the authority ought to have 1issued
confirmation order much . earlier 1in respect of
appointment to the post of ACF,  the authority for
reason best known to them issued confirmation order on
9,1. 89 with effect from 19.10.84 |

A copy of the order dated §a1.89 is annexed herewith
as ANNEXURE-F.

That on 18.7,91, the Govt. of Mizoram published the
séniority list of bCF and in the said seniority list, 
the aépliéant was placed at serial No.2.

A copy of the said seniority list dateds 18.7.91 is

annexed herewith as ANNEXURE-G.
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That it is stated that the state of Mizoram is a
constituent of the Joint Cadre Authority in matters
of-notional_allocation of the promotion quota for the
4 constitueﬁté units as framed by the Minisﬁry' of
Environment and'ForeSt, Govt. of India which is the

controlling authority. The Govt. of India accordingly

vide official letter dated 25.1.95 sought concurrence

from the constituents units for approval for

distribution of notional allocation for promotion to

the. post of IFS. The Respondent No.l through such |

communication clearly admitted thatlstate of Mizoram
has under utilised the posts from the promotion quota
whi;h has thereby caused injustice in | gefting
promotién to the IFS cadre when posts were readily
available.The govt.  of Mizoram accordingly vide ¥.T.
ﬁassage dated 21.3.95 gave its no objection to the
same .

A copy of the letter dated 25.1.95 and the W.T. dated
21.3.95 are annexed herewith as ANNEXURE-H & H-1.

That the seniority posts_df the state of Mizoram which
was earlier 9 in number,-vide a notification issued
by the Govt. of India was raised to 19 which
includes 12 posts in DCFArank.:-

A copy of the said notification dated 26.10.95 is

annexed herewith as ANNEXURE-I.
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That finally. vide an order dated 26.9.96 issued by

the Respondent No.1l exercising power under Rule 8(1)

~of the IFS (Recruitment) Rules,1966 read with Rule

9(1) of the IFS (Appointment by Promotion } Regulation
,1966, the applicant was appointed to the IFS with
immediate effect and subsequently by an order issued

by the Govt. of India, Ministry of Forests &

At

S

: . ) o sham
Environment, the applicant’s vyear of allotmenti as_

1992 and sehiority was fixed from 26.9.96 at serial
No.2 in the cadre of IFS.

Coples of the érder dated 26.9.96 and the order dated
29.6.2000 are annexed herewith as ANNEXURE-J & J-1
respectively. |

That the applicant accq;dingly submitted

representation making a prayer therein to appoint him

- to the IFS cadre with year of allotment as 1983 when

he became eligible for same. The said fepresentation
was followed by several representation, namely vide

dated 4.6.98 and 17.6.98.

.A copy of such representations are annexed herewith as

ANHEXURE-K »- ° ..

That being aggrieved, the applicant on 13.9.2000

submitted a representation approaching the Respondent

‘no. 1 to refix his year .of allotment as 1987 for
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having officiated continuously in the senior duty IFS

authority which is yet to be disposed of.

annexed herewith as ANNEXURE-L.

That the ~ applicant begs to

atate that

A éogy of the said representation dated 13.5.2000 is

having

appointed in a substantive posts which can be e

vident
from ANNEXURE-B-1 when the total cadre strength 4;;9;\t>

AT

4

delay‘ caused 1in confirming' the service

for promotion quota, the unnecessary and unexplained

of the

applicant to the posts of ACF has deprived the

petitioner to get promoted to IFS

becam

e

e, W
.

from 1987 when same

S ITeiy

fit and suitable for the appointment to IF3.

-

That the applicant humbly begs to state that had the

applicant been promoted to the post

of allotment as 1983 when same became

e due. the applicant ought to have been promoted

from 1987 with year of allotment as 1983 when he was

of IFS with year

due, the

petitioner would have been promoted in the following

year with corresponding scale of pay:-

Post Year of promotion
ACF 1983

DCF 1987
DCFJAG) 1992
DCF(SG) 1996

Starting Pay-Scale

Rs. 2,20 /_'
Rs. 3,000/-
* Rs. 3,700/

Rs. 14,300./-

ISR ol ;1. N

k

cadre posts with full knowledge of the concerning

3
3
2

-
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CF ( Super Time Seal) 2000 Rs. 16,400:./-

 The applicant instead of getting the above pay scale

is being given pay scale as Rs. 3,000/- to 4,500/-

only as revised which he was receiving in the vyear

1987 when he was promoted as DCF and as such the pay

scale has remain stagnant for the last 14 years.

That it is stated that the service conditions relating

to promotion, appointment,'seléction etc. in matters
of IES cadfe are Governed by the following rules,
namely} 1. The IFS(Recruitment)v Rules; 1966. Rule 4
speaks about method of recruitment and Rule 4(b}
provides for promotion from substantive members from
State Forests Services. Rule 8 provides promotion from

SFS cadre andlaid down that the number of person to be

‘recruited should be 33 % %

2. The IFS (Appointment by Promotion) Rules, 1966.
Rule 5 deals that every year list of eligible
éandidaﬁes who have completed 8 years of servicé has
to be prépared which in case should include number of
éligible candidates as 3 times the vacancy. The said
rule also speaks about that the list has to Se review
every year and if there is any adverse entry same has

to be communicated to the Central Govt. Rule 8 of the

BRI vl 1110 8

-
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said Rule provides for the State Govt. to appoint |

person of SFS cadre to appoint in cadre‘posts.

That the applicant humbly sates that the action of the

Respondents in not prometing the applicant to the IFS

cadre when posts were readily available and when same -

became due has been done in most arbitrary and
malafide ‘manner exercising power colourakly. The
p:omotion, ought tQ have been done when there was
nothing . adverse known and whatever adverse _rehained

was tone down and as such the matter of appointment

ought to have béen from 1987 when the applicant was -

eligible and suitable for such appointment

That the applicant officiated in IFS cadre posts on

several occasion with intimation to the Respondent
No.l. as w.e.f. 27.12.91 as DFO Kolasib Forests

Division and thereafter as DFO Working Plan Qitheut

 break for which he is entitled to be promoted earlier-

to IFS as per Explanation 1 & 2 of the IFS
(Regulation of Seniority) Rules,1968

That it is stated that the selection committee which
ought to have met every year for preparing a list
panel as'per rules framed under IFS (Appointmeﬁt by

Promotion) Rules,1966, but the meeting of the

_selection comm%ttee has held on 1995 after a gap of 8
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20 SFS officers. Had the meeting been held reqularly

and the service of the appiicant would have been

garlier to 1987; the applicant would have been

prdmoted to IFS wheﬁ posts Qéré readily available and
when same became due to the gpplicant.

That being highly aggrieved by the arbitrary and
malafide aét: on the part of the Respondents in not
promoting the applicant'to the iFS cadre in the year
1987,,- the app;icant has approached this Hon'ble
tribunal with a prayer to_refié his year of'allotment
as 1983 by quashing and Setting aside and/or
modifying the order 'of appointment to IFS dated
26.9.96 to the .extent and restoring his pay and
seniority fetrbspéctively as done in the case of Mr.

J.M. Choudhury IFS of AGMUT cadre, MR. C. Jhangliang

IFS of Assam & Meghalaya Cadre and MR. P.V. Samant IFS

in which cases, the year of appointment was 1978 and

-

the allotment year was 1969. The applicant being

similarly situated deserve same treatment.

Grounds for present application.

For as per Explanation 1 of the IFS { Regulation of

Seniority) Rules, 1968 ever since the first select

list prepared by the Selection Committee constituted

under Regulation 3 of the IFS (Appointment by

" Promotion) Rules, 1966, the period of continuous

vereeee. - COHI

=
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officiation in senior post declared has to be counted.
" 8ince tﬁe applicant‘; was officiéting in a senior posts
since 27.12.91, hence his duefyawL'of igWotavienk to IFS
would be 1.1.87 | i

For that the Respondents never took steps in ﬁolding
- meeting -for preparation oféffists for prbmoting SFS
officer sinpe'198%b;Mﬁ§Mdclubbed the vacancies which
is contrary to the rules: and did not appoiﬁt IFS
officer from the promotee .quota in the vyear 198€tb
199g, i:l. e2no 1.0 for which the applicant was denied
for promotion té‘IFS éﬁ&bwwmﬁhé/

For that froﬁ the entire sequénce of events as stated
above it is apparent .that the action of " the
confirmation of applicant to the post of_ACF has been
unreasonably- delayed- and the entire action was
exercised malafideiy and arbitrarily for -which the
cése of promotion to the IFS wés further delayed and
the year was reckoned as 1992 instead of 1983 as
'confirmation was a precondition for getting'promotioh
to IFS cadre which have better sérvice benefits.

For that it being apparent that poété were readily
" available in the vyear 1985, the service of the
appiicant ought to have confirmed for which he could
have been easily promoted to IFS in the vyear 1987

~ with vyear of allotment as 1983 ‘and for _such
' veenre..mContd.
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irregularity, the applicant was deprived of service
benefit and seniority and his service remain stagnant

for years.

For that the action of the Respondents in the

instant case besides being arbitrary, illegal,

malafide and biased is also violative of Article 16,

19 and 21 of the Constitution of India as because of
delay the petitioner was deprived of better ‘service
benefits to which he is legally entitled.

For that the action of the Respondents in the instant

. case is patently malafide and punitive based on

irrelevant and extraneous consideration, the order

dated 26.9. 96 needsi to be modified by asking the .

Respondents te allot year ‘of allotment as 1983 when
same felt due to the petitioner.

For that' the impugned actién besides being arbitrary ,
illegalland'hmlafide is also liable to be condemned
énd set 'asidé as same has been done whimsically;
capriciouély and under coloraﬁle exercise of power.

For thét the order of action has been done _in

violation of the principle of natural justice and

administrative fairplay the order as such is liable

to be quashed and set aside.

ORI o) : 1. - X
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For that in any view of the matter the impugned action
is bad in law as well as in fact and as such the same
is liable to be quashed and set aside.

Details of Remedies exhausted :-

The applicant declares that he has no other

alternative remedy other than to approach this Hon'ble

Tribunal for getting redressal.

Whether Any Appea‘l or Suit is Pending In any Court

With Regard To The Subject Matter In Agitation:

That the applicant further declares that there is no
sults, application or writ petition  pending before
any court or tribunal with regards to the matter as
agitated in this petition.

Details of Relief Sought for:-

Under the facts and circumstances stated above, the
applicant humbly prays that'this Hon’ble Tribunal may
be pleased to admit this application , call for ‘the

records and after hearing the partles may be pleased

to pass an order directing the Respondents to promote

the applicant.to IFS with year of allotment as 1983

- . v we 2w ———
e

M" [ __‘:7_,__"9—"_I,7 i} ‘ I
restoring his séniority and retrospective Service

R : -

. —— " — M-—-ﬂ@”‘

benefits by settlng 351de and/or modifying the order

datedJ26 9. 96 (Anneyure J ) and 29.6.2000 ( Annexure-

it O = X U - .
J-1) and/or pass such order/orders to which the

... CoHitl.
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applicant is entitled as per law and equity including

the cost of the proceedings.

Interim reliefe if any :-

Under the present facts and circumstances, the
applicant reserves his right to press for interim

order when situation arise and if there is necessity

" for the same .

Particulars of I.P.0O :

 I.P.O. No. GG 79205 dated AZI)S’,W’ for  Rs.

50.00 (Rupees Fifty — only) is enclosed.

e Conted
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VERIFICATION

I ,sri B. Suangzalang, s/0 B. Thangkhansing , aged
abéut . 45  years preéently residing at Alzwal city,
district-Aizwal, Mizoram and apﬁlicant in the instant
application do hereby verify that the statements made in
this instant applidation from paragraphs 1 to 4, 6 and 7
aﬁe true to my knowledée and belief - and the rest are‘my
humble submission before this Hon,ble Tribunal.

I sign this verification on this 6:g/5“déy of

Mdy, 2001 at Guwahati.

e et
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GOVE RVHMENT OF MIZCRAM
CFFICE CF 9HE CHILF CONSERVATCR OF FOKE NS

o & O

NO, A= 28012/1/83uPF(CLN)/ 4E fDatrd Alzawl the}?th June, 19€6.

To
Shri. B.Suanzalang,
PDivisicnal Forest Officer,
Chhimtuipui Forest Division,
Lawangtlai,
Subject s- A.C R for the year 1984-85 and_1985-86.

¥

A
follows for your necessary action.

am to inform you that thecre is a remark

in your A,C.R as

“ e is well acdvised to improve his £ield

i

1. 1984-85 (Part):

visits and accounting procedure

2, 1985~86 1 His field tours are in adequate *

s

(cC. m%%xm )

Deputy Conservator of Forests (Hatrs )
Office of the Chief Conservator of Forests
Mizorams Aizawl,

w
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. Yo .  CONF IDENZIAL' S
: M - Qo =TI 57«‘
- | - BY HAND POST % |
.ﬁ,; | ' GOVERNMENT OF MIZORAM '/} <) \o®
OFFICE OF THE DIVISIONAL FUREST OFFICER
CHHIMTUIPUL FOREST DIVISION 7

LAWNGILAL 2 MIZORAM

-

NP. FDC/PF. '1(BS&/83~81&/81+~85/8§~«86/DFO(LTI)Q_25 Dated Lgwngtlalg |

~the .02 th < _ 1986

To;
The Chief Conservator of Forests,
Goverpnment of Mizoram,Alzawl.

SubJjects Annual Confidential Report for the year 198§-85 and '
4985-86 explanation of- ~

3

References Your NO. A. 28012/1/83-DF(Con)/ 2167 of 18.6,1986

Sir, ' . !
"I have the honour to lay the following lines for replying
- a remark in my Annual Confidentlal Report ass-~
IMPROVEMENT IN FIELD VISITSS This has keen put to be

remarkable to my Annual Confidential Report since very long timeo

While I was ettached Asst.Conservater of Forest it 1s not correct
4f I go on in field ingpection without the detailment order of my

‘controlling offiéer (Dokau. jo Quantiu of field visits rests on the
'detailment order of the Divisional Forsi Of{flcer concern a3 I hed

" pot disobeyed any of the Divisional Forest Officer®s order even OAce

since the beginning of my service. '

o FOR 1904-85 PARIICULARLY :§~ When I verked as Divisional
»Forqst’Officer, Lawvnitlale As Divisional Farest Officer, Lawngtlal
out of sanctioned posts of Zﬁtwo),LoDJCan(two) U.D.Co and one Ste-
no Grade I1II for this Division. Non of them are avallable %o help750
in disposals of official papers as they have posting in other Divie
giong of this Departmant.v

T worked with onc Heoad Asslstent, One Accountant, one
Cashier.and one officlating 1.D.C. only. I had only strangling my~-
gelf to &ome uppo your aalisfoction only. Even 1f I tried to spend
more time in field works 1t 1s not that so possible. Inadequate
staffing is the constralnts. Howevelry interests will be .put to yield
inspection in future. .

IMPROVEIMENT IN AQUCOUNTING PROCEDUHE;

Here in Division accounting 1is most rest upon the Accoun
tant. Divisional Forest Officer is not mgch responsible in practice
though he is the Authorlty. If Accounagét 18 good and accurate
the Divisional Ferest Officer has become efficient end good in
accountingy

| % contd/~ 2
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However, all possible steps is being attempted %o improve

accounting procedurz also as far as Divisional Forest Ogficer

could be concerno

v - For 1985-86 Part remark was " His Fleld tours are in-
adequate ® ; The wmain constralnts here also 1s due to inadequate
Ministwgﬁél}staff posted here in this Divisicn. Out of 2(two) UDC,
2(two) LDC end 1(ane) Stenoc Grade III to be posted here, all of ¥hx
them find assignment 1h ather Division. So, 1 happen to work with
one Head Asgistant, one flccountant, one Cashier and one officiating
LDC. only evén 1f I put on my requirement to the Department.

So, When I attempted all necessary papers in absence of
half the Ministerial staff sanctioned strength, there is no chance

of conducting adéquate field tours even i1f I put on very good

health. S0, the remarkablility of inadequate field tour though exlsts
ig very much jrremarkeble from the situation point of view,

In general, I have been posted in New Divisions where
machineﬁ are inadequateg staffs new and inexperience EGEARR compare
+5 0ld Divisions, requiring more attentlon te office work,;to spend
less fime in fiedd tour is quite énevitable.

, However, more attention will be pald to field tours in

'f&Llrpraq d@%lrud By yuide

I, thﬁxe&orvs request you xindly to reconsider flor weightege
has not been given for my being sirangling to meet your reguirement
rom this new, ill-gtaffing condition and requilr remeny of setting
everything the begiming.

Yours faithfully. 7

v

’ll/‘cb._//b7 j\

( B.SUAN ZA LANG.)

Divisional Forect Officer,

Chhimtuipui Forest Divislon,
LawngtlalsMizorame.

))ﬂ{/ e f
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L BOVERNMERT OF MIZU«AM
ENVIMUNMENT AND FOKESTS LEPARTMENT

|
i
{
i
Dated Aizewl,thelst May/ﬁ?.

£,19027/17/80-FST : Shri B.Suanzalang, Assistant Conservator
of Forest is hexeby allowed {c cross Efficiency Bar at the
stagae'of Rs 810/~ *hus raising his pay from Rs 810/~ to
Rs 845/~ with effect from 1.35.1985 in the scale. of pay of
Fs 650-30-740-35~8'0-EB-35-880-40-1000-E8-40- 1200/—° M,
(pre-revised) . o ‘ ﬂ

! R | i

_ : - (

Sq/-F - HOTHANGA

o : ' Under Secretary to the Govt.of Mizoram,
' ' Environment & Forest Deptt. °

Memo No A, 19027/ﬂ7/80 FST _ Dated Aizawl, the Ist Mav/B87.
Copy to e : bl \
1) rhe Chipf-Canervator of Forcqts,lM*zorem,Aizawl.

-,

2) The Director of Account & Treasurwes1Mizorama

|
©3) The Controller, Printing & Stationory, Govt. of

[
Mizoram with 5 spare copies for publ% cation in
the Mizoram Gazﬂtteo B

4) Sri B.Suanzalang, ACF,, D.F.0, Champhai Forest

DlVlSlﬂn, Chamnhai. S
. ’ ' l
5) Sub-Treasury Ufficer, Champhai, |

6} Guard File. |

Sa/-F HOTHANGA - °
1 ' Under Secretary to the Gdvt.of Mizoram,
Envirenmrnt and fFornrsts Deptt.

o 6 o O e 0
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GOVERNMENT OF MIZORAM i SO
ENVIRONMENT AND FORESTS DEPARTMENT e

;\Efi///, v i o
. ) (o o i
4 ﬁgxu - NOTIFIGCATT oy !

ES

Dated Alzawl the ?6th June, 1987;

No, ‘A 32012/?/87~WST ¢ The Governor of Mlﬁoram is pleased
- to appoint the fOllQWlno Azsistant Conservator of Forests

on promotion as Deputy Conservator of Porestb/D1v151onal
Forests Officer in ordef of: merit in the QCale of pay )
Rs, 2200=75-2800~EB~ 100~4000/» p m, plus other allowances as
admissible under the rules from time to time with effect

from the date of their Jo¢nlngo

_ The appolntment is made on. adhoc basis for a
short period subject to regularisation’ in accordance with the
Recruitment Rules and that such an appointment will not bestow
o on the pereon a claim for regular appointment and that the
: Service rendered on adhoc ba51u in the grade would not count

for the Purpose of senicrity in that grade,
! N

. Sl - - . . o - - . -
. . P6st against Place of
\ Fo e : .
No  Name of Officers " which appoina . posting
N ted
1, SFi R, Rozika - FOR 16mc/75-80/1'16 D.F,0,Darlawn
. | Dty 24,10.80
2, Sri B, Suanzalang . - FOR 37/74«81/93 D,F,0, Champhai
i Dt, 30,3, 81
3, Sri P, Liankhama - TFOR 37/74-—81/93 " D,F,0, North
, - ‘ Dt, 30,3,81 Vanlaiphai,
4, Sri Lalthangliana Murray- A llOl3/8/80wFST D.F.0, Lunglei
: bt, 7,7.82 ‘
5. Sri Liankima Lailung - A 11013/3/80-FST D,F,0, Tlabunc
. S : Dt. 7,7.82
i
ﬁw””“%ﬁnsﬂéﬁzié ‘ Sd/- O.N. KAUn, |
e FORe ™ Sceretary to the GovU of Mlzoram,
//Q 15
%0 - ~U e Environment & Fores {ts Deptt,
f.(: ".ocan! 1]‘ 2 /Q?) %; |
‘t‘: A F-ma.. The AR rm /Y{;-pf v i
v W \ O ’)_d e G'—7f ® @« o <L !
File P’Gﬂ..j. ’go- /
\\ﬁ ~. /"'J/{q) ! 5
s, CHAMPHAY - (el s ?O“t /

Rl R

" Asst. Censerveter of Forests . |
Wildlife .1 : vision i
Aizawly 4 i.oram .



Memo NoO, A 32012/2/87~F8T

P Copy tos~ 1)

! 2)
- 3)

8)
9)

10)

-

11)

12)

'Chlef Conservator of Fores ts

“"dated Aizawl, the 26th June, 1987,

Thc Aocountant General,
Shlllong with 2 spare COplLS

Sccrotary to the Governor, Mlzorama

P.S to Chlef Minister, Mizoram,

'P.As to All Mlnl.uera/Spenkcr/Doputy Speaker/

Minlotcr of State, Mizoram,

P,S to Chief Secretary, Mlzoramo“ ‘

| .
Mizoram, Aizawl
with 10(ten) spare copies, N '

All Heads of Dcpartmgnto, Govt,
All Scecretaries, Govt,

of Mizoram,
‘of Mizoram,

Controlier, Printing
Mizor>m with § apare
MlZoram Gazette,

& uLatlonerlesf Govt, of :
copiles for. publwcaplon in the-
Dircctor of Accounts &»Treasuries) Mizoram, Aizawl
with 5 apare copies,

Conservator of Forests, No:thern'Circle/Southern

gvrcle ) S
Under Scretary,” I & AR (Gener al Service W1ng) for
'1nformation This has a reference. to thelr U O,

" No, A 32020/1/87~PAR(C) dated 12,5.87,

13)
P 1y
' ) 15)
16)

17)

- e

- om

Treasury Officer, Alaawl/uunglci/Champhdlq;'
All isional Forests Officer,. MlZoram ‘
L%Iizizjoon conccrnod o ' g
Pcrsonal Pl]es " |
Guard Fll@o

( I‘\XI};;:A ;{ (9/ =/

Under Secretary to the Govt, of Mizoram,
VC Environment & Forosts Deptt,

' ﬂ\\k !

G oD oo

(Accounts/Audit) Mizoram etc,,
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GOVERNMWNT OF MIZORAM
- EMVIRONMTZNT. & FORESTS DTIAREMENT

IFICATION:

R Datad Aizawl, the 2nd Dec., 1988
; . ...’ A,.,l”“’ . KA . . ' .
ow q 2@12/2/87 FST : In the lnterest of public service, the
y j~,iGnv“rn6r of Mlzoram is pleased to order regularisstion of the

' jﬂ“hpc app01ntmen+ of .the following persons as Deputy Conser

V-
‘ ﬂi tov Qf oreoto/D1v151onal Forests Officer with effect From
. .he 6 1qa7
R 1. Py Rczilia, DCF/ DFO
_L N , Q;'Qg B.Suanzalang, DCE/DFO
f“‘;' . j .3, Pu P.Liankhama, DCF/DFO
RS g '4.gpu'4althnngllané “urray, DCF/DFO
L ;'S; Pu)Liankima Lailung, DCF/DFO
S ) e
i o Sd/- F, ROT ANGA" :
v o 2\.}- : Under Secy. to the Govt., of Mizoram,
:§. SRR Co ‘ Environment & Forest D@partmont
‘

F Memo Lo

' %

—

ooy to” i

.
' v "
o L{C/&t) L of Forest.
(. Sonservater of 0
ASu ‘,. )‘/;ld“’( E;v;Slm
o "‘. ' Ai;awi) mizord
v..‘. rm-m“’ m. ' n‘*"’?""" s

i

A.32012/2/87-PST

Dated Aizawl, 1909

the 2nd Dec.,

-

: SéCﬂetary to Governor, Mizoram
.-:;Private Secretary to Chlef Secretary, Mlzoram
. “All Secretaries, Govt, of Mizoram.
AAll Heads of Departments, N17oram -
.ﬂ Accountant Gencra» Mizoram etc, Shlllonq.,
.. Director of Accounts & Troaonrluu Mizoram.
. Loutroller, Printing & Stationcrles, Mizoram w1th
5.spare copies for publication in.the M1701am
" Gazette.,
. Treasury Offilcer; Alzawl/Lunqloi/Swiha
- Officers concerned,
Personal File concerncd
Guaﬂd Iile,

\)NJ_//’fiQZ‘-

(r. QOT‘iA'gib 5 o). .
Under Secretary to the bovt of Mizo
Dnvtronmcnf & Torests Do artment

d
h / )

Aot

Hearssy)
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: GOV“vNM“NT OF MIZORaM =~ | - L
;o ENVIRONMENT & FCRESTS DEPARTMENT S

NOTIFICATION . . ' . n.
Dated Aizawl, the 9th Jan/89

. . A,

Ho.A, 31013/1/83-FST - The<QQveﬁnor.of'Mizoramvis pleese§g€o ii*

confirm the followinq officers-of the State Fofest‘Sérviée dﬁﬂ'
Mizoram in the post of 2ssistant Conservator or Forests: 1n fhp
Scale of Pay of §s 2nqo 60-EE~T75-3200~ 100~ 3500/— o m,:w1th Lf

reuroopectlve ef‘ect as °hown agaznst each .

- . . \'

Sate of conflrmqu¢on B ?J‘“L'J“T"

1. Pu Rozika ,. ~19,10.198¢ [;fff‘. f"?}.“”'.,|
2, Pu Lalchungnunga Ralte (1) 19.10.1984."° . Loty :
_____ ; 3. pu .Lal_r‘a;hmawia } '119,10,1984
{4 Pu C~L31Vua5a » 19.10,19844L wh
| 5. F B,S\Jadzalang N 19.10.1984' 

. B/ g R ST
SecLetaLy to the Govt, of Ml?CLam,' L
~rwzz:ormem: & FOfGSLS DepaLtmcn

[N
0

A

CRTRTENY
AN RSO

Memo Yo, 2, J1012/3/82 DD”(A)‘: Datej Al?awl tne ch Jan/89w~“““Fj;'

Copy to :— i s
1. Special Secretary to the Governor of Mlzoram, Alban

. 2. P.S. to Chief Secretary, Mizoran, Ce e
2. The Controller, Printing & Stationeries, Mizoram w1th:-:"f '

& spare copies for pu%lication in t“e Mizoram ua7ette

4. Accountant General, Mizoram, etc. Shillong. T
5. All Eeads of Departments, ‘ R
5. Trersury Officer, - Alzawl/Lunglei/ aiha, K ’ ' '

7

. Director, 2ccounts & Treasuries, Mizoram.
4. Principal Chief Conservator of: Forests, Mizoram,
9. All Officers concerned for information.

10, Personal file of the Officers Concerneﬁ.
11, Guard file,

.

"\
,/‘/T / R
o (“ v
- R , [T e gt
\ ,, Mt s

1o~

ST

('D. LALENGLIANT )

s “Under Secretary to the Govt. of Mizoram,
' : ~<y/Env1ronmnn+ & Forests Department, '
A/&‘ ’ )
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f“Memo Mo, A )2020/1/8?-P

?:Copy to 1~
%‘.‘ y . 15
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S
2
1

i

N

Pu R. lozika

MY
£

- B2l |
) }&&-45 - \-;égégbuﬂl4mb~14_—' C;_.*

2L0k

noreraor of “laO“&m R
ne the final interse—~cen iorit

[ R

“he 18th July, 191,

rleasea

Jy ol fthe follovir;
“Leputy Conservotor of Porestce nelonging to- the hMilzoxram
- State Jlorests HUervice nnder the Diorironment anu Iroruste

’ ~

!

i
B. Suanzalage )
Pu P. Liankhamna
Pu Lalthangliana fuiray
Pu Liankima Lailung
Fu Vanlalsawma
21, Hminsdailova Colrey ; . - !
Pu.C. Lalvuens _ B .
Pu Albine Thangkhume. , "
| Sa/-F I SATGLURA
. . Secretary to the fovt. T MNizoran, .
Invironnert & Rorestsy: Dcpurtmﬁr t
3 ' . "" . *
:' Dﬂted Alzuvl t%cr
' . v ip :‘t
-The Pr1nczpa1 Chict Gcnsdrvatorﬁ'
Mlzoram, Alzawl B i
The uonsevaior of Torestis, Hortl
Alzawl, Southein Circie Lunclel.
Development Circle, nizgawl, L -
P.5. to Mlnlster Enviroiment al;“' L
Departmcnt. FHk i
! EaN H
PP M A
All Divisional Porests Oificersli fif .
i oWt
vOfficoers concerncd. e . \
cPergonal file of Officers concerijed. S
Guard. file, 1 ’
%3 .
wﬂif a
K.‘:’w - ’- = ’
( -n.ﬁ 73 u iwzwm ) :
Deputy Secrotary to the Govt|, jof Micoren, ;
Buvironment i Poreot« Departiment. .. dé i
.o S P ,‘3.\;-;_'\ o
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‘cr* ?j\\j;"' Y :
/o LS Y 1
¢ ¢ eo 1.'}‘ 'l' . 6 h ".,4> i ,
k? P !
v Nt -
VO T e 7 !
. * Y -



' SARWESHWAR JHA
 JOINT SECRETARY
Dy

No. 13013/1/95-1Fs-~1

. Dear Shrj

The Miniestry of
Controlling Authority
seelk the concurrence o
AGMUT  Joint Cadre, 1

2%

A

Dated the

Cnvironment
for the
f the Jo
it the ma

and

tter of notj

ro}pSts
Indjan Foreeid
int Cadre Au'th

H5th January,
R

pnal

[ -

1995

i

» a5 the Cadre
Service, wishes to
ority (JCA) of the
allocation of

promotion quota vacancics
namely, Arunachal Pradesh,

200NGst Lhe fouy:

constituont units,
Goa, Mizoran

At you
during

are

avware,

and 'Union Territories.

March,

1989 (te.,

afler coming

after

into cxi
altalinment

i then

Unlon

territ

orics of Arunacha)

Y, no ¢
Indian Féraoc

onw%pdf mal
PoOS tion Lo
C\Miformation

Lo/ bewiivain
ﬁ&g,(ﬁ% peri

a“elect

Tist, <conctlituent
t Service could be de
nly for the
cend
regarding
able
od

nuwnber of
in cach cons
‘in question,

Pru de
unitwize

f

vacancidse

Lituent unit

'
i

2. Further,

while in

“Cadre
decicsion
con<tituen

Ccontained
1990,) th

Authority - had

regardin
toounit

in the
e JCA

the cace of 1p¢°
already considered.,
9 allocatign of fromotio
on notions) bacis,
Minutes of g meeting
could not formally take.

notional allocatioh of

- .
promotion quota vic

sLenco

sh,
L for
awn up fol
reason that the
the requisition to the

a0 d
| nfivacancies to
' (vide

ip

of  tho JCA
of Statehood by The
Goa and Mizoranm
promotion to
“the vaars 1908 and
Viclry was not in  a
‘UPSC  for want of:
available or 1ikely
of Lthe Joint  Cadre j

the Jdoint
tovka, a2 formal
gach
/ JCA decision
duted 20th  June,
" and  decide the

ind IPS,

Indian Forest Service.

3, A
recetvinag
Dol ficnrs of Lhe
~from SFS  Qfficy,.
oearly convening of vhe
el fucting promotivns  of ¢
Forest Sarvicn te " the i

M

a

result of thie
constituen

pos

nimber of representations |

Azsaciat Tang

f:‘ﬂn

pnciecs in respect of
[ K

1)

. } .

ctituation, (his Ministry have

Lh from the the
Jollnt Cadre us also
Mitithie Mind~iry for
ction Comuitten for
tdrawn from  State
VYeeo under  Lhe IFS

o
'

beon
“S5FS

L unitsg

of the
Fequay
ting of the¢ £
Tigible office
Torect So

CAppointnm. gt by Pramatton Prantatioye.,

|
H
'
\
+
H
v
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. P, Zf" { ‘o
¢i‘ ‘ v ‘ R - \)‘)
. . : ’ ’ . H' ‘:9
ikJ | ) Q .
' 2 !
a4, Since  formal decizion regarding alldcation of promotion
quota  vacancies. to cach constituent unit-ogninotional basis is
Srequired  to be taken, as was done in the dase of 1AS and IPs,
as a4 prerequisite  for convening the neetdngiof the Selection
Committee through the Union Public goxvicc Comminsion, we
owould  1ike Lo  request you to give you«l formn] concurrence
lwmediately, ac 4 Member of JCA of the ACMUT' Joinmt Cadro
Authority to the proposale contained 11 the -enclosed Note
which distributes the promotion quota Vn(NU(io- amongst  Lho
four 4 constituent, units.  The notional 1]10cution ie on  the
csame principles, as  were carlier consideifed and approved by
“the JCA for Iﬁo and IPS. You would k1ndlw abp:ecwate that the.
- State Forest Service Gfficers deserve the1m1duc share in  the
A1) India Servicee which needs to bc paovwdcd to thiem without
further delay ;iF*i '
D4, He are addres<ing the commun\cation}ﬁbﬁthc olther Membors
of the JCA, for fo:mu] concurrence/dccisidnﬂy
e
With rcgardi. .
. . R TANY
' Youryianco«cl
N
. ':.{i
.snnw;\wwn“ JHA)
SShrd 1. Ringu, . -;fﬁ
Chidef Sccretary cbh
“Government of Arunachal Pradesh, o
- Ltanagar ’ Pl -
. [ T
R . . : P
CShrd FL Pahnuna, : , jf‘ﬂ
. Chief Secretary ol
“Government of  Mizoram. Lo
Aizawl-736001 ~ - s
" Shri P.S. Bhatnagar, |
" Chiefl Secretary '
Gavernment of Goa, :
- Panaii. BT
Copy to : Shri V. Lakshai Ratan, Joint Scciretary, Department
of Personnel and Training, Nonth Block, New Delhy.
i\\ué\v-‘ : \~ oot ,'\' ‘(!
(LARWE SHWAR JHA)
Joint Secretary 1o the bovernment of Indta -
: ) | | <.§
| AT T ! \ ,
» ¢ 7ﬁ0
Supintead s (7'”,/7'6?' ’ . '




_\o/\

ote for the consideration of the Joint Cadr

“4Fs Cadre of Arunachal Pradesh, Goa,
E}TQKritories.

Authority for the
izoram and Union

.
. | i
: A I I
', l: b

AGMUT Cadre of the Indian Forest| Service comprises
the State of Arunachal Pradesh, Goa, Miiornm and the Union

Territories of A & N Islands, Dadra Nagnﬁ HQveli & Havell &
'Dnman and Diu., Formerly, the conatituent, nits of the AGMUT
Cadra were Union Territories and for promotions of officers to
. IFS 1in accordance with the provisions contninad in the IFS
(Appointment by Pkomotion) Regulations,F,1966, a conbined
jlseniority list used to be prepared., Now with ‘the formation of
‘ States of | Arunnchal Pradesh and MirorAml and Goa, the
expectntion is tﬁat the State Forest Qervice Officers belonging”
to these three statas of the Joint AGMU Cadre will _get
promotion to Indian Forest Service and be posced within the
vutnto. as in tHe case of other State Gadres. | - '

1

2. - Ministry of Environment & Forest is examlnin& proposals to
:conaider promotion of State Forest Officera of these States
' 'saparataly and the UT officers in one aoniority 11st, as bafore

‘ for promotion from SFS to IFS. To achiove this, the promotion

quotu for each _of the three states and all thae Union

Territorias (A & N Islands, Dadra & Nagar H4v0]1 and Daman and

“Diu) in .the AGMUT Joint Cadre has to bo;workod out and the

f vacancies in the promotion quota for each 'unit has to be
decided A ' : : d

2 '{v
3. So far a=s working out the promoti n\ quota for the

$

fconatituent units of AGMUT Joint Cadre is F nccrned. Incase of
"\ IAS and IPS officers, the Ministry of Home A fairo have adopted )
 the principle that the promotion quota is. re uired to ba worked - ;f"
~out in proportion’ with the senjor ducq posts 1n aach .-
' constituent .unit, viz. Arunachal Pradesh, qua, Mizoram and
‘U.T's. U.T's taken as one unit. 1In acqordance with the
principlas ndopted in cese of IAS andL’i?S, Ministry of

;Environmenc & Forests also proposes to det ine the promotion

%quota incase of Indian Forest Sarvice as decuiled below =
3.2 In the Joint AGMUT Cadre of the IFS, ! there are 61 senior
duty posts and with the addition of Central| Deputation Rescorve,
i'the total number of genior duty posts works‘hht to 73.

Break up o Scniority‘duty ponts
. A & N Islands Dadra Nagar Haveli Ly

" and Daman & Diu. - ‘193 .
i Arunachal Pradesh - 7} ATT!‘TrD :
EMizoram - '€1. Ulram
l ) e e ' an sda,'("f oh h)
Add CDR - . J 15' Sr/p( 1:’11!0,10;
i 73': C‘”cf CV'_,_ yafar 0 0 A eslt

Mizoram Ai:awl.
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3.3 The promotion quota in the Jo tnt AGHUTS ‘( adre of Uhe e
M} out 1o 24 poste, in accordance with providlons contained in A
( Recrultment) Rules, 19606, t.e., the uQmber of pctfouf !
|ernnxtnd by poremotion in any State or groupitof SGtatec ohall
nat,any time, cxceed .33 173 per cent of thel cadre. *Lronuyh,:

Notdonal apportionment of ' the available ?4*ﬁn't'f Among et Ale
constituent.segments of the Cadre thus worhan@ulhnz,iollowf'Q‘Ul,HUH!
o, - [ ‘ ' R ' . . "j vl [
. _ ) e L S N
. A& N lelanda, Dadra Nogar Haveli ,T'Lf '
: and quyn,& Dygi' L ‘J,fqr%8§: el e Y
ety et - 4 1% L o - '. ,
: Arunachal Pradesly, : R rd f!ﬁ- A
(v- RIS L , .,“: -oert 7 .ZI
: o S . : SRGIS L LT .
| Goa ¥ T o2 [ LT .
; ‘ .l(:u,?,i'; i T 1 ;
: : Y [ HER i ' '
. Mizoram \ . : 04 ;;gf, v
1 ‘ .k-.'._[jl»-_ﬁj : : ’
Total ?i'l‘ Poste : ' yo
. ot : :
. . .-....‘h [ . !
, : x iy :
. ! ]
ﬁgz.h ln  the Joint AGHMUI Cadre of the lFsﬁ}',o (o 19 SIG
" off{Vcere have been promoted ta IFS and it Tﬁ?ﬁ:!od that fn casce
of ‘Arunachal Pradezh and Goa, therc hac bccriachsz utilization L] x
of promotion quota. In ca<e of Arunachal Ffadrhh._.nqnln't 11

available posts, 12 officers ctood promotcd apd in cawe of Goa,
against 27 poste, 4 officers “stood promoledd i Y renpect  of UT
wogment and Mizoram, -there ~ha< been _under utﬂ]n.utﬂon of the
prlomation quota hy 3 and 4 poste no'p((livoly (Annowu:al. R

———,

— _ ol NA e T e
AL o sum-up, in the Joint AGHUI Cudle’ fﬂtho 1IFS, agalnul
24 promotion-quota posts available, 19 offic rs drawn from " the !
State Farezt  Service have so far been p:omoiqd;to 1IFS ( pouition Co !
a5 on 3.4, 1989, . SFS oficerse promoted (irdmthe <eomente  and i
Miroram ~ogment, there hao been uudvn-ul:]xr%}ﬁon. C D
5.7 In order to work oul vacancice in (acm of the 4 segments |
of the Joint AGMUT Cadre, il i< noccwiary ﬂ&_f: dictribute the .
promatec of ficers amongst the four con'tltucnn TIVR A for which u i
deci-ion of the Joint Cadre Authority - nowfquic}tod. Ministry
of Heme Affaire have indicated that i cnudffﬁ’lhb and- IPS,  the
JCA of AGMUT  cadre hat decided to notiona]¥yTﬁb«allocntc all the

available promotee [AS and P53 officers amonntt the four segments
of the Cadre. concidering the pocition asg on{’28.12.86. In order
to en.ure that vacancies tn th: promoetion qupta that would arice
pn future ore available to tise <13 Officerciof Mizoram and Ul
mogmoente awpiring  for promou .« 10 thel” 71FS  and  aleo  in
cGane vderation  of the f(ac) thar thes ¢ two cegmente  have “not
occupied promation posuts in the <tiict prapap Lion ta the piumboy
af centot duty poot<s, the promolter ofl(icerve Nikely to Fetire  at
‘llx(- earliceut out of the “those Cprewentdyeerving  will oo be
nutionally allocated to cither MHisoram or Ul f=coment .
6. After concurrence of the JCA (o bd YA 1locatton  of the
available promotee officers wi IfT im the cadment - nf Mizoram and
U.T<. ia vreceived, the Hiniziry of (nvirouﬂéut and forests will
initiate action for promolion of SIS Officers in the cadre under
the IFS ( Appointment by promotion’ Rroulnlnon' in conzultation
withh the constitiutent units of the Cadec. '

f
ATTEZTTD d
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ANNEXURE e
CONSTITUENT UNIL - WISE| |,
T PROMOIEE. OFFLCLRS. TN THE INDLAN. roalglm;nRVLpg
iS.No. Name Ycar of Date of g;; bate of Superannuation
allotment ‘birth t o ’
- ARUNACIIAL PRADESH i
C . S/Shei I N | .
1. G,S.~Thapliyal 1969 13.01.37 31.03,1998 ¢
. 2.0 S.K. Raha 1969 01.07.44} 30.06.2002
3. " R.P. Necog 1969 01.0%9.42] 31.08.2000
4. S.N. Kalita 1969 01.03.46 29.02:2004 -
5. K..Namchoonm 1969 01.04.45 31.03,2003
0. B.S. Baniwal 1979 10.06.48 30.06.2006
7. P.K. Sen 1979 01.07.42° 31.03.2000
“8. 7. Miliang 14.03.50: 31.03.2008
9. L.K. Pait 22.08.53 31.08,2011
410, M. Namsoon 29.05,51° 31.05,2009
11, AK. Chatterjee 1980 26.05.49" 131.05.2007.
L p K
con ol
12, PV, Savant 1969 25.07. 42 31.07.2000
13, J.F. Range) 1969 26.03.37 28.02.1995v"
4. R.AL Mazalkar 1980 27.05.39 31.05.1997
15, R.M. Naik 1€.06.49; i 30.06.2008
ULTS. (A& N ISLANGS ) .
. i s ’
| 16. B.A. Mathecws 1969 13.06. 40; I 30.06.1998
.17, A.K. Sinha 1979 04.04.50 | | . 30.04.2008
“18.  [.H. Khan 1979 ' 15.12.51 70 31.12.2009
19, S.M. Moitra - 05.07.41% |/ 21.07.1999
. ! : . g
: B ATTESTED
H W 28)c| >e0f
E- s,r(sutevlwt /I'fl"’ 7';;0 :1)
;‘* Al I‘ - ﬂfl Mo .
e 1 vator ¢ f.T€St8
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THE JOINT SGCRETARY TO THE

GOVT. OF INDIA MINISTRY OF |
ENVIROMAENT & FORELSTS '
FARYAVARAN BHAMAN, C.C.0. COMPLEX
LOCI ROAD, NEVW DELHI - 3,

ot

TO

FROM s CHIEF SECRETARY, .
: - GOVT.OF MIZ0ONAM, f

NO,A.45011/6/90~-PER3(B) DATED AIZAWL THE 218T MARCH'95 (.)
KINDLY REFER YOUR LETTER No°13013/1/95~l%s_1

DT.25.1,95 RECARDING PROPOSAL FOR NDTiO%AL

AULCCATION OF PROMOTION QUOTA VACANCIES AMONGST

FOUR CONSTITUENT UNHITS OF IFS, AGMU ;chRE (o)

THE GOVT. OF MIZORAM HAS NO OBJECTION OH  THE

ABOVE MENTIONZD ?ROLOS&LS (o)

I

‘ P .
Hemo NO.A.45011/6/90~PER:(B) sDated Alzawl,the 213t March®9s,

Copy to 1=
1, The 3.0., I.3.9,W. for
immediate transmission,
L |
.{. - 2a Posf copy in confirmation, 'i
I’ , .
3. Joint Secretary, Govt.of Mizoram,
Environment & Forests Department,
R . |
L xf)/?rincipal Chicf Conservator of Forests,
: - Mizoram, ' : :
! _ !
! ~o
lh\L\V
‘ ’
i ‘ . _ ( HMIUGTHAN CHAMA )
1 ’b Under Secretary to the Govt.of Mizoram,
M Deptt.of Personnel & Administrative Reforms,
- Civil Service Wing,
) _ Ct‘.» M gw\ﬁm C e e THE PO YA o
%( a~ Yf& - 353’7vﬂf S oo
. ) aws " rerere
, }JKQGé i i =000 o
. . N l~\‘\
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(!-l’i.”?-l...lSHE‘D'I.H THE PA?FTTF nF INF)TF\ FART TI. WF!TTON u(.‘i))

Mo }hﬂl‘/4/9“‘91°(11)~ﬁ

— _ Govarnment. nf Tndia
;7 Miniatry of Personnel, P.G. & Pensions

! (Depar timent. of Parsonnel & Training).
» / .
Mew Dalhi, the oZé/(o/?»g
- NO T I T ¢ H LI ON
AL8RL Noooo e In exercise of the_powers.-oonfprfédi’by
stub=gaction (1) of Section 3 of tha All India Services Act," .195]
(61 of 1951) read with sub-rile (2) nf Rule 4 af the Indian FnquL
Sarvice (Cadre) Rules, 1246, the Cantral Government, '’ i in
consal tation  with  the Government nf @runachal Prddmah,i Pna\ ANG
Mizoram , herehy makms the fnllowing reqgulations further to. amend:
he ITndian Farast Service (Fixation of (jdré qtrengtn)
'R@gulatiniﬁ 1966, namaly: - ‘ ' ©L :
1. L) Theze regulations may " be. Called;'Indiéhxffmrest
- 4 - Service (Fixation — of -Cadreﬂ-vstrength)[ﬁﬂsixph
o s Amendment. Regulations, 1995. . ,wf“ Ll
TENGL G [ 7 e :

B IY
+

AT

ll"l 251 O“i .. (?.2 ThPy shall (‘O'mp ’]["\f’r‘) 'fnl"("P On thP datﬂ .gbf""ifheir
} p“lﬁ"' p“b]‘CA]tJOH in the folP}al Par@tfe oo

. w !
A sA0 apy o

uo

(F1VR$1nn
, for the hpadlng ﬂrunﬂrhal

2. In the °fh9dulo tn - fhe Tndnan Fnrqu Qerv1r
nf Cadra %Lrﬂnglh) Ragulations, '19%4
Pr adHQh Goa- Ml?nram~Hn10n

" 'lmr|1tﬂr1nc5- and ‘Hntr1ﬁk‘ erurrlng
. thareundar, the following ~h11} ba ' qnh@f)furnd nnmaly G
"'d_&' 'v/ ' o
RYSRY _HBUNH(Hﬂl PRADF%H GOA HIZORAH*HHION [FRBIIORLE%""
L. ‘Senior Posts undar the Govérnments of . V o Tﬂjﬂ-ﬂﬂﬁ'w
- Arunacha] Prﬂquh Goa-Mizoram- Unlon Tarrmiorleq .g«*'njf95fx
Posts undpr the Goverppeni of Qtunarha PradPQE ‘.LVﬁQCJ
Principal Chief Fonqervator of Fore«tq'”' ',f,ijf »Yf${ fif

‘-\/l . i .“.'.
i§3:,4\‘ Conservator of FQorRQ1qt<k»ﬂQOFV1f10n NodaL Off”“ '

Chiaf Ponqﬂrvxtor of Forests (Dmvelopment) -ﬁhﬁ
Chiaf anservatnr of Forestq (wlldllfp, Waqfslandcf'ffhﬁpﬁhﬁ*
& Vigilance) i S

. H
g
, .

CX ()r\ﬂpr\mtnr of I‘OI“PC'\""‘ (197 i !.ﬁr‘)‘ﬂ ) ’ . c ‘*l" :4
o Lf/ntral Westarn, detekn & ooufhmrn] " T A Ay

..... r~ (Plannlnq & Davnlonmnnt) ,WLT--;P‘lh
Tk

G e
", KU

noaf) leg

y) \2 {?\ Dapiity Conservator af Fmrncr* (Inrr1|nr1a]) 107
?'-6 *\)  hibang, Lahit, Aalong, Mameai » Pasighat, 't4anwwvng, A o RO
. % Gb\é/ Randardeava,. Deomalj; Hpﬂp0]1 Romd]]ﬁ] v )

3 ;.: .’l~. . ” : A\ i
‘\ Q /;/ Daputy Ponanvatnr of Fnrnqtv (Hgadquﬂrterg)«»m-m'Q“?“ L‘;ﬁﬁf
e eV afint, rchfsﬁrnrfcl

e Dmpqiz/yon RArvator of Forests (Wildlifa) - A&LLJ wmu}C

Dapuly Consarvakar of Foresie (Indushreims)




l - el L L

o oS
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o . .,.4”?QWMHMM._” e F e s pn

‘ . ' -t . Yy ' - L “7/ 4’0 - _' A ‘t. (
) . | o | ' é\. S

b : .

k. Deputy Conservator of Farests (Working Plan)

: . . N P ‘?\‘ .\
1. AN
Peputy Consarvator of Forests (Fﬁroqf Htxlncatxtﬂ) .,';-.ﬁ}f' A

Daptity Conservator of Forests (Rasearch, Resources o "'f;' P
Survey) o ' - ‘ T

Deputy Conservator of Forests (Silviculture) SRS AL

Daputy Consarvator of Forests (Forest Sbatisticsﬁ' :“T < ,
& Planning) . | | : v : P

Maputy Conservator of Forests & Field Director, . S
Project Tiger, Mamdapha : ‘ to PR |

Paputy Conservator of Forasts (Social Forestry) = o 2~f'
34
Posts under the Governmani of Goa .

Consarvator of Forests
,Dépy%y Conservator -of Forests (Territorial) o, .. * 0

R Debuty Congservator of Forests (Caéhaw)i

Deputy Consarvator of Forasts (Workihg Plan)"g -}5 ?@Fﬂ‘Lfﬁt

Deputy Conservatar ofl Forests (Fnrﬂct Htx)iqmtxon) BT R
' . ' c o ‘.‘<Y”}V'3;ﬁ,‘

Deputy Conseérvator of quegtﬁ (wlldllfe) ‘g‘~ gq;> S RS

NDeputy Conservator o

T -h

Foreasis (%oowal Fornﬁtr>) v“ﬁr”W{V“

! ‘ - 'l':-‘r‘.\ b ! “I 4 S ' " .. A. 'l : .
f@dE%E"Undaﬁ”Tﬁ@”ﬁﬁVbrhmnni’bfWM1iwr§? SRR | gpe

P -

Principal Chief fon@ervator of Foroqta

Chief Consarvator of Eorest (Development. & Planning)
- - t
(Phxef Consarvator of Forestg (Terr1tor1al)
[Northarn, %outhﬂrn R, anirwl Pmrclnq]

Conservator of FOV@SVS;(ReSearGh & Davelopment): - . L

Consarvator of Forests & Clief Wildlife Warden

‘Daputy Conservator of Forests (Territorial) K B
[Alzawl, Kolasih, Kinglini g Chanphai, Kawrthan, Darlawn]
Daputy Conservator of Forasts (Planning)

Daputy Conservator of Forests
R

(Training) -~ .- 15

Deputy Conservator of Foreate (Working Plan).

&3 -

Daputy Consaervator af Forests (Wild]ife)‘a L\V_ﬂ v”3~;f%1

Depulty Conzarvatnr of Forest=s (Recourans SurVeyB"



Y , : A ﬂt ' ’19{'
:"> ) B I ) B R [ )

IDPP”‘Y Conservatar of Foraste,

N @ ¢
0. z . ;.
e » ' ’J-v < 4/— g;VJ ! A
S Silvicurtur@) ° ' .

. -.—-;..— e e

el ok S

Pn'tq Under the _Andaman & _Nimaobarp ﬁiﬂ&D]QfIﬁ ron

. . ' "’1"’.' "'( .
Principal Chief Conservator of Forests L Ly S
Chief Conservator of Formsts & Chiaf N71d11fp wdrden'_ Lo

Conservator of Farraste (Territorial) 3 o ”'i#»&iy,m" o
[(Northern Y oSouthern <1rhle”] e e ER

fToN
. w- ‘..u AVRYRLE
yucits 0

Consarvator of Faraste (Reaaafcﬁ“&“ﬁévelopment) ‘ 0 R

Consarvator”offForasts!QD@V@&Opmth“&

””fiji5§tiQN)' lﬂj_nAmﬂjwmkf;

e e . e o . :.:u-.'.'u'..“i“:"
Lonsarvator of Foraests (Wildlife) ' S T

Daputy Conservator of Formeis (anrmtorial) R

[D)gllpdr Miynhundm: Middia Andanian, Raratang, e
South Andaman, it 1P Andaman, Nlrobar IQlandQJ e

! Sy L
Deputy Conservator of Forests (Dapot) L .[ig;~my;gﬁ
daputy Conservator of Fo}eats (Biosbhare Resarva)S' .j;_jixﬂff‘“f”5
bapUty Conservatorp of Forasta (Mi)1) : o  ;$ ﬁi:
Deputy Consefvator of Foraests (Silvicultura) o 'ffAff;}f;f£ .

D?puty-Consarvator of Forests (Warking Plan) _ ‘f j{ii'°;fg;"“fW

i i . . : ' Lo K et Lo
Raputy Conservaﬂor of Forests (Foresk Lilisation) LS

Deaptty Conservafor of Forastsg (Lnadquartmrc) T R

.
Y=

Denutyhconsarvator of Forests (Hlld]JTﬁ)

POsLS __ undar Dadra  a Naqag' Havel aud' Daman
0 jm] n]c‘t rj!lQD o : . ' ! .
s. Coien L R

| ] S Hf];wﬁ

Daputy cohsarvator of Foreqtql(wgrrxtor]al) ' .'71n””f 51TfoﬁAﬁj1

[Dadr1 & Nagar Havel; ) 1“ L L
Leputy Conservatar of Formbt" (Llldlife)," ' DR

(Dadra & .Nagar Havali] inn?w« : : . 1

'.(i; . _ o et

e ~l' oo . .

UAaman & Piy R e

-t

T - e .

POzl under the pe)) hi Govepnpent | ST "
Conservator of Forests & chief Wildlife Warden R L "
Denuty Conaervator nf Faraata (Riiral) SIEN ST lh

-.&' f'?' ‘{f
I ..’ ' . - ' t .,r‘n
" P ot
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6. Leave Resarve, Training Resarve & Junjior Posts

o .-...‘,L - e ——
" 3

S 7 B

. __L‘f ‘ .
.vinnpury Consarvatar of Foneutﬁ (thwn) . , "ﬁ'( \fﬁx\

° . C il

Deputy Consarvator of Forests (RP~PFVH Forests) = . ¢ '.éfl'f5

.
- S s wm o b

Posts under tha Pondifhﬂrry ﬂﬁv5rnmﬂnt'

Deputy Conservator of FOIPQiR & Chief w11d11fe Nardan

Y%

'
‘

Tk nlkaad

Paata ypder the | akshadwueep ﬁdminiqtratiQn

Deputy Ponanvafor ‘of rnlpqt & Chief Wl]d]]fﬁ Lt nndpn»'ﬁm 2L
L e T ,qf.if:qrff

. e e e em e e

Posts undear thP Phandlqarh Hdmjn\~tatﬂon

L | ~10TaL:

2. Cént&al Deputation'Reserva @ 20%-mf Ttem 1 above ;j;§53ji§ﬁ”

#... Posts to ba *lllpd hy promobion in accorcance With o) it
Ryle 8 of the Indian Farest Service (Recruiiment) . °

@wles 1966, @ 33 1/3% of Iiemq 1 and 2 above j.f:' ;‘éaf'
4. /Pdstﬁ to'ﬁa7filled by direct recrujtmant, (L&Z#&)ﬁﬂ-fﬁiﬁf?ﬂ&

"\‘
. . . N
9

. Daputation Resarve @ 25% of Item 1 above :l-?'f-b{ﬁ

B 20% of Item 1L abnove

o Diredt Recruitment Posts .07 <118
' E s Promotion posts = . e T 3R

- . o -

. ' , .;}- c (Madhumwfa D Mltr"
fg y : AR ' "; Desk Offxcar
QQLE_ 1+ Prior to the iseue nof ‘fh1q

Autharisad strength of  thae
Territories Cadre was 100.

nnf1f1raf10n fhb fotal

MHole 2: The Principal Regulatinns werms notified vwde' Nntffinétion

Mo, &/1L/64& - ATS(TV), dated 31.10.1946 a= GSR  No. 107? Jina the
Indian Forest Service (Fixation. of Cadre

1966, has beAn ameandad vide Natification given ho]ow.

e TR AT e M e s ke cm WS PN e R HE Gs c hm s ek e e e ek R TR Am e e M fa R S w e e Be e e S AE B e e b e M S R Tme GS R W M Gm e She s S S B e OB we

Totﬁl,Authofiéed'sfreﬁgﬁh7lﬂl7]T§5Qf_f

arwnAPhal—Pladnqh Goa- eroram~Un10n-

Strength) Regulaflonﬁh_




(Recruitment) Rules; 1966
read with sub-regulation (1) of regulation 9 of the Indian j
.Forest Service (AppOLntment by Promotion) Regulatlows, 1966, .. -
‘the President

. | : .

@

b e o S b ks 3 ae om0 10 2

F.NO.32012/1/93-IFS-T B
I v~ Government of India .
TR .+ Ministry of Environment and Forests q cal
w U
‘ t i O
G Paryavaran BHavan,; ) ,;5;
Co CGO Complex, LOdhl Rd,,,.',,;i,
New Delhi 1100030 o oo
fLLiii g A
o Dated the 26th September, 1936 "
'y { i \ . l' B . "l‘:".;
 NOTIFICATION ' o

- In. exerc19e of the powers conferred by sub-rule (1Y of
rule 8 of .thes Indian Forest Service

Arunachal Pradesh,

Mizoram and Andaman © & Nicobar'
Administration,-

crcongstitutent units - of the Arunachal -
Pradesh~Goa-Mizoram and Union Territories {AGMUT) cadre to " the
Indian Forest .Service “against the exlsting vaCdnc1e5 and. to
allocate them to thé AGMUT cadre of the Indian. Eo;est Sprv1ce'

R

is ﬁT%ased to appoint with immediate effect the: ,f(
~undernmentioned twenty officers of the State Forest Service of

: to g
under sub-rule (1) of rule 5 of the Indian . Forest Serv1ce“
'(Cadre),Rulesp‘%SGS;,' T : - e

- ' Dol e R B PN ANN

e AR RECRIEY BV U
S.No. ~ Name, of. the officer. Date of” blrth “U K
1 sl 2 v 3 (... o
~~-—“-"--—--~~~~"—-*-~-tffw—W"~—~—~~~~~———————-——-—~7—~"7j—f7T ;b*'
Arunachal Pradesh: .. ... ... ‘ : ) ‘ ;":“-th.
& S/Shri s e - | 3 T

0L R. Modi , - ey, .01.03.1947? ;;w*,gw‘

02 $.J. Jongsom [ 03.01.1955 . de

03 R.K. Deori . i umel.OB 1959_,..‘,rh Ps

04 S. Thirunavukarasu 70457072, 19%{ﬁﬁ,” '

o ' G 0N oot 1..\11.1.
Mizoram: e -
S/Shri

01 R. Rozika‘ 01.04:.1939

02 B. Suanzalang 31.03.1955 ¢ -

03 P. Liankhama 01.03.1949

04 - Lalthangliana Murray l6.94.}9§9.

05 Liankima Lallung lO..&l‘;JH&:é

06 Vanlalsawma . 01.03.1959

07

Hmingdailova Colney

01.05.1959

T
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S/Shri l o ~ f
01 J.p. Misra . 7~hﬂiii.. - 1 05.07.1954
02 Randhir Singh = "7 17.11.1938
03 -+ M.P. Slngh _ 08.12.1945 .~
TARMLAT 01.04.1947
04 B. P. Singh o .
© 05 S.C. Mukhopadhygy o , ‘ 26'10°1950'. _ A
06 Anutosh Guha ' '*¥d : 30.01. 1949Ph$ o
07 . George Jacob | . o 14.12. 1952.n~mﬂ.;
08 V. Chandrapandian S ,T5ﬁecgf% AR -1y53
09 Jitendra Kumar C . 27.10.1960 |
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1. The Chief Slecretary, Govt. of Arunachal Pradesh, Itanaga: 5L o
2. The Chief Secretary, Govt. of Mizoram, Airzowdl. _ R
Je L6 Lillen bt.&.».f;'\,df.x POV LY :‘Auuahlqu Woavleuvivaa I::I-:uula,
. -Port Blalr.“, “‘""'“““f”"fjf‘
" 4. Tre Principal Chief Conservator of Forests, Axunachal 2O
P:radesh,

ILanagar with spare.coplies for the officers" "“”““*“7”
concerned.”

T SR
5. The Principal Chief Conservator of Forests, M¢zoram,‘"““‘“”“”“"

hlzwal with the spare copies for the officers’ concbrned””ﬂ““
6. The Principal Chief Conservator of Forests, Andamar &

Nicobar Islands, Port Blair with the spare r‘oples for' he'“”
officers concerned.

"7. .The Accountant, General, Arunachal Pradesh Itanagarn$1 5“ -
8. The Accountant, General, Mizoram, Aizouwl AR TR ¥ .jf;w”
9. The Accountant General, Andaman Nicobar Islaﬁds,‘bortﬁﬂ.'~*ﬂ o
) Blalro : ot - .'”2 1(4 < N ;-\U/'
10,

The Secretary, Union Public Service Commission, Dho ]pur
.House, Shahjahan, Road New Delhi,
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(U3.06.50)
S K. Mitra
(23.11..47)

of thean
of  rgle 2(g)
of Seniority
Lo e
Rule 9

joun
(v[

i
o
wha=e
Seymond

Chowdlmey
Pradeah
#ho has heen
Lo the
their  yeur
be placod
continuously
date of
and his year

(l ate
At
wil)

of

. . .. ‘ . S
. TR T . . " . .“‘ ., »
‘ . . . I
S et B N T R o : . ?

Rulo*) 1968 prior

l“" Pt
n( thie . 1ru (Lndne) Rule

boorme

are pluced below °h:1
continuousgly drawmng

Lelow

dzaunng Lhe senior
appointment

al]olmoul

e
R

TLLS

. [YUR

.w-“““" ul L
1 ‘- Wt & ¥
PR R
L s yuen a0 uhn uv-" '

g
hh‘ul |‘M."-‘u.« A TYINY

ot

A . o
l ) o N J
of ' Nulaf!tal;on No .- - o :
Lo 8 hdlv ) . b

Y . f ”»
' . B o . .
“ .

Dale
appl,
s

9 .

----- -........-..-..

.Nu.i)ﬂl)/l/)?-IFo Lo
L 26.09.96 L T
26.09.95 -

6.09.

Mo = e

26.09.96 - gee St L

o . i ; 13'..a”iu'¢'ﬂuffu’
©26.09.96 .. . .o doi- coet e TN e

BN co AR !'::AZf:}:.;
26.09.96 . . oo - U
76.09.96 . g i f{T;.ffH?”j.fo”ﬁua
70,09, 96 v ;ldn - };Mﬁ'} f:'7j-x'; R
7q:dﬁ,90;f; : 'f~td;-?'{i;';{l'ft;w%f.jf hfqu:- ,
n.ru;jggl . '.-~klo ~"" ~:1“”ﬂ‘~3f_yizih {;{v'i';g
. , P PRI
n1;1o.95_“"g Ho 32012/ 1/43- ]PS o,

‘ g gL, 11.10.96 " RET
02.12.96 . F.H0.32012/1/93+1Fs B
S A1 02.12.96. -

o A
. ¢
f \
. .

. ‘ s . . FU o
. f A . .

officers has off\(lalpA 1n-son10r posl fOp.‘. R

read  with: cu]e13(2)( ccof Cithe CLRSN AT L

tp lhe1r appo1ntment 'nVUT’V“.J

S R
Foreeaf'. 1|r KIS cor (le. e h w S III '\, lle ' A

Service'

T I Vo
es 1th T !
" ~. A R PR S
' o A
of lhn panlhlUn" ur ludanu loro»l e et
henlority) kulnﬁ“u1060 1) Lof lhvm oxcopl'“li con T
Hame appoara al S.Ho S undaer. S obHe Ty R

fF%'n ﬂgﬁf-'f"u~
llme \rﬂlg.ff RTINS
appainlwent. llS oq Co e
will be 1997, Shr!-“LJ'3f Sl
Santosh Kumar, [IFS (RR:1993); s e
Hine . scale for 1£57 E h
Chuwdhuuy Lo IFS .on”.1 SRR
1093 o Lo

Ng\lynug Tauw,
lhe senior,
of  their'

()f,u]1«)lmﬂlﬂ
Shrj
Of "'1I‘N|l
w1l] be

, , .‘ T
t
e H
O 1 1]
' ' '
i
i ! -
' fl (I .. !
. ,
' 1

l' '
,
! .
t 1 ’
’ ' . . RN O
. ' ! .
. . )
. i + ' ' nt ‘.(l
1 + &
" " ‘ " .
M T . ‘e "
1 N
" s lv‘-“"' g ! :
e ¢ ol ot “""“" - uum«' v ot e T
Xl " W e e " - '
[ ‘! |.‘l’4"'",“, e b8 ih W R v ,
l"“‘"' u . i’ PR
Sy R ey e R L L .
COF FORIFEIIE B vt o' giwe e S | Sy .
* " H [P
) ,I‘ 0
. m i
RPN . -
. .
: . ) S e e e " «
o e AR W S B i “ .
o LR IR ! . ' TR
s S ! N " uer b s e bk ] h el 0 ¥
sl . i , - w \ i y : gy v
' . ! el e
' ' ¢ - ek R TR e ey W'*":"‘.'"‘"
' -
B
)
LI
e
B Y.
¢ .l . “..
' ' ]
. Al M
. . |
‘ { .
. + K




9.
“e

cDis

.

J.

1,
5.
0.

v R o ;.
\;’. . R - "‘, -l
' . L ! S ' 4
N ey
. . l . R ) FRARES L.
R l 0 . o I ' .‘ C 5 , S
A N ‘. ! ",‘.l .. ' .I ' . ! ! L e "‘ '"" ' ‘ .
, separal R PP ; O ~
n 1t v e ( . . ’ e . - L R
Tority of. the ab“VJ!SF; ww]] fO]]OW r"' { T AR T
1CF‘l‘s i gae'y ng ” " L I .
y le

Lh(‘ Jo‘n

’ '\
I\t“Ul adr'“'”}pV"au“' g
i T

' T ‘ ERTALY, R I P
[l L L ‘H.v (R B S l
: A ¢1W1
trlbul [Qn : ’,‘ ' . .'.' ;v‘ o PRI . ! '- D”'etl.or CL)

Chief 3¢ | SRR SRR 13\"i*
. (lﬂLa, ' e ".‘_:., , A
l'””“QfI/P Y A'”n”Cha] Pr s
‘ !QQ’ .
')C(‘r',' 8!1:4J1/A,, | X ade,s I/r(ja/M o K
v Arunachag ”':Jgfﬁfg, m1 '70rdm/A&N lqlands;
2or |

ILI'“ 11) ‘r/
AFAr/AG 2, . an AR
Ei Goa, pan;j]/Po" B]7lr ¢ /ﬂﬁﬂ Je]andq ‘Jlir cpEr
('[(Ild ry UP ; ’ . Lo Ty ',‘,~ ..,»' we N
Accountany 5C, <;hr‘JhJ,] ' ”J Con s
ant Genpey 4NAan k01d w0
"anagar/p, nerail, A'”“dcnd]‘ New aygyi S RN
“”Duly AC(“”“JT/Alzawl prﬂd°q“/r°d/ﬂl7o,d e
ountant Gey My DR
eheral, A&N I ot
S]andq‘ p _ Tt

g orlgﬂ1aﬁp3,7”,h‘liﬁfU

1 ’ ' ‘.
. A M .
- . ' ‘ . ' o
. " . .
' [ ' Lo : ¢ Vot
, AR ,
. " o
‘ 1 ! : | . ¢
) (I et o
r s 1] . "
Voo ' - s
' I . " O oy . .
P ' ’ N N PR ]
. K . .
. o N KIS ' .
. .
. ' . '1'I ., Lo
' i B a, ot
d ! o ot . .
" s 1 _— ! . '
' f LA vl
A , '
f .
. ' R . ' .. .
. ‘ , ' f
Lo X
, i " ol '
. '
’ . ! - .
N l * 1 "
' PR ] .
. * . + )
c . , ’ " +
f ' )
. '
. 1 ) 4 ] N * "
. .
" T ' o
f " .
1 l' . M l'
, .
. . : ' .
. e .
| ’ Vo . ' i PRI B
' . . R . s ot
" s ' i oy, A Lo
. " [ p . ' DI -l !
v [ I TR L4
. Lo ' \ N _'“" . mlh “"w ; . b
- e : { ot ¥ ol ! g -
. e an u-‘!‘ et P L : e
P TTR IR T wt’““" o s waent o e g
' ' u 1k vab ot X . . TN L
' iulnut'”"" Jﬂ.m g e PP H
. T R TIEE) o . . [T R TR RS S ¢ [
a . e RN PR AT .' A u-o'n- R R A AN .
. * . + Ve N . N . N .
. ' . DRM
’ e " . . -
I P A . i A . ' LN o vy i
" . . , R . \
“ . ., . . - T . e 0
Wl Gt tet Ll "e . . . Yl ¢
L Ry KLY RUEUY T AT YO N TP SRR R . IR ,' LI
. )
' o b et Weatbie mes e et et N . (-Mﬁ“ ' ,,, .
- e K [ v PR Y T I et - o » PRI, AL L .
v Lo N . .. b saade b Beomy . .
} N I T P o it
[ . N Kl
. N
L Y . " P TR Do r e TRYRT T [TRN ‘“"‘ ""‘” S
'
L[]
-
.
-~ .
\ °
'.' .
0 ¢
.
1 ' !
' ‘ ! .
“ '
o
. i
.
i
K :
. ‘ ' 1
'
e
. , ' )
! . L Ve
b . .
L A
.
N .
v s
.
‘ . .
- k) L I}
- [ .
' . a7 [
. . K .
, : v, . .
N . . . "
' . . ‘
P s . ‘ .
. o IR
f ' . . ¢ .
N re SNSRI
. A [ s
- .o , ’ 4, Voo ¢ .
' -, . L -
Y "
, , ' , ‘ . ¢ . - ‘ VAR L . .
1
. . ‘ ' i ) & ! ' AR K +
[ - . ' L
' * - ’ 0o
' . T [ doeen '
4 ' e, ¢ o e 4 i
[ ' . '
+ + N L} x . .
, ' f ' . . [ .
. i ' .



.. /?" \
: P

MY
*

Subj

Sir,

LR B e e e e

. SR | - Z{EZ’ |
1. B i 4K
frmoune 7 K '

1. The Jnion of India,
Through : The sSecretary,
llinistrv of cnvironment i Forests,
Farvavaran Shawan,

2.G.0. Complex, Lod1 Road
tlew Delhi - 110003
1

2. The Jninn Public Servicé Commission,
Through : The Secretarv, ‘
Jnion 2uM2ic Service Fommlsaion,
(Sanrlok sewa 4von)
Dholpir Hause, shahiaha- Ropd,
liew Delhi -~ 119011

3. His Excellency, the Governn
Govi., of wizaran,
Aizawl - 796001

4, The Principal Thief Conscrvptor of Forests,

' Govt. of tizoram,
Environment 4 Forests Depariment,
Alzawl - 796001, cT

r/ T - - . " .
Demand of Justice liotice ilen. vear of
allotiment.

w4

'horeas I, sShri, B.3UAN ZA LANG, L:iF.5,

putv ‘onsnrthoz qf [nrn s, tnwvironment X Farests

Uopartment bJovt., of riizoram was inducted to I.F.5. from

5.F.5. mizaram on AT Cadre vide diinistrv's Notification
LA/ 02/ 1/03/1% 51 oAted 26.2,96 stated as follows :-

“ . Th-t, according to Zivil List of the Indian
Corest -service, as-on t-: 1Ist January, 1987,
Dy bovu. of India, Ministry of Lnvironment

‘fl Fo rO*fs vacont posts was S noJ,ar ¢eniozj
dutv‘posts. {aprendix I of;Annexth V).
This is out of 24 scnior duty pds$ 19 was
filled up according to the I.F. o.(Fixation
of cwdrn strenath) Second %mendment Requl a-
tisns, 1953 (xerox copv enclosed at annex-
ure V). liuraher of senior;dutv post calcu-
lated ahove is also not correct according to
sup-soction 2(g) of the I.FLS. (Requlation

AT g | BTN
X@/’ ©of seniority) Rules, 1968, which defines -

"1Senjar Past' means a post included and spe-

‘T”<b' - cified un-der item 1 af the Cadre of each

5tate in the schedule to the Indian Forest
contd.}.Q/—
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service (Fixation of Cadre strength) Regula-
tions, 1966, and includes a post included in
the number of posts specified in items 2 and

5 of the said cadre, when held on seniot scale
of pay, by an officer recruited to the service
in accordance with sub-rule (1) of rule 4 or
rule 7 2¢ the Recfuitment Rules:

Accordinily, 1.F.5.(Fixation of cadre
strength) second Amendment R%gulations, 1985
promotisn post will work oyt to be = 61+12+7
= 26.66 say, 27 numbor of posts against
24 posts indicated in the compilation of the
ilinistry Civil Lists of 1.F.5. 1987 (copy
enclosed'at annexure V), !Because 33.Y3% of
perSonE to b2 3ppointed shoulld be promotee
from senior 5.7.53. 0fficer§. This very parti-
cular case was also tried in the case of CAT
Jahalpdr Bench in 034 No.39%/1990 Kol.Goswami
Vé Jnion of India and othe}s which was upheld
by Hon'hle Suprene Court vide 3LP/3464/165
(xernx copy enclosed at annekure (VII)

dccordingly, the Govt. bf li.P. and Vest
.3engal have notified re-fixatien of cadre
strenjth with retrospective effect hasing on
judjement of CAT Jabalpur 3epch and in OA/904 -
"of 1994 of CsT Bench Calcutta Dyuti Kumar 3asu
and another /rs Jnion of India and other and
filled up the posts with ret%osDective effect.

That, I joined 3.F.3, Céllege on 1.5.1977
and completed successfullyv t#o vear's Diplome
Course in Forestry on 30,4,197¢, 1 joined duty as
AGTUFL on 7.5,1979, I was appointed as \.C.F,
(copy enclosod at'\nnexure—I). I was requla-~
rised as VT.F, w,e.f.T7.5.'79 (copy enclosed
at Anncxure-Ii). I was confirmed as A.C.F.

w.e f.19.10,1984 { copv onclosed at Annexure-
III).. T was promoten to D.C.F. (3.F.S.)
:W.O,fcﬁé.é.i9ﬂ7 (copv enclosed at anncxure-IV).-
I was reqularised as D.C.F.(3.7F.S.) w.e.f,
26.6.1927 (copy enclosed at Annexure-V). ‘
I was praanted to I":.".S. ND.C.F. w,e.f.26,9,1990
(copy enclonsed at innoxure—VI). 1 was pnsted

Seontd, ...3/'.’
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As D.FLOL awrthah wee f. 30,10

i

K-k

1982 (copy

enclosed at isnnexure-VII). I wés posted as

D.F.0. Chhimtuipui at Lawngtlai w.e.f,29.6.1083
(copy enclased at Annexure~VIllz. I was posted
as D.F.0. Chanphai w.e.f. 4.9,1986 (copy enclnsed
at Annexure-IX{). I was posted as D.F.0. I'rotec-
tion Div. 8izaw) woe.f.15.1,19Q§ (copy enclosed
at Annexure-£). I was posted a§ D.F.O. Chhim-~
tuipul at Lawngtlai w.o.f. 11.12.1990 (copy
enclnsed at annexire-413}. I was posted as

D.F.0. ilolasib Div. w.e.f.3.17.1

501 (I.F.3.

Cadre poét at Kolasib) (Copv enclosed at

-~ Annexure-<II}, I dieined as D.F.

J. Kolasib

Forest Divisian w.e.f. 27.12.1991 (copv of post-

ing nrder enclosed at Annexure-A1I). I inined

as D.F.D, - inrking Plan w.e.f. 10,

5.1894 ti]ll

date. (IL.F.J5. Cadre Tost)(copv. of posting order
I

enclnsed at dnnewire- 111V,
s ,

2) \ccordind £n prinmatioﬂ 1 of tHe.l.EOS,

. . . o
(Voqwlatlon of >enioritv)Rules, 1968 cver

since this is the first Select L

ist prepared

bv the Uclectinn Cammittee conspltuted under

Hequlatinn 3 of the 1.3,5;(Appoﬂntment by
p;omotibn) Raqulatiosns, 1966, the period of my

continuous nfficiation in a seni

declared 2quzivalent there to p?i
of the inclusinan of mv name injt
List shall count, if such ~f ny
apnrover by the lemtral Govt, in
wlth the Tommission. Accordingl
ciating a senior posts since 2?.
today. Therefore, my due date o
I.F.53. was 1.1.1987, By this %i

or post or post
or to the date
he first Select
officliation is
consultation
v, 1 was offi-
11,1922 till

f promotion to
me I was hnld-

ing D.F.O., J.C.F. Champhai Forest Division.

My earliest vear of allotment ¢o

- 1937 minus 4 years i.e, 19]3,
This is the casc where your
thetic consideratian is required
larised my continuous officiatio

posts. I was coanfirmed as 4.C.F

contd,

114 then be

kind and svmpa-
so as in roqﬁ—

n in seniar

- w.e,.f,.19,.10,19R4

A
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and there was vacancy from 1984 and 19%5 I.F.G5.

(Fixation »f cadre strength)Regulations.

Secondly; @mv confirmation order was nut in.

UMM

- 1989 (as per copv cnclosed a Annexure-=II11). If

‘3)

I were allowed promotion in Januarv 1939, my
year of all»ntmont would have lbecn 1995 (1989-4)

at least.

Thirdly, bssed on Lxhiaqation 1 and 2 of
‘the I.F.5. (Regulation of seniority) Rules,
1968, [ have officiated I.F.4. Cadrc Post

(5enior Post} of Kolasib Forgst Division w.e.f.

"27.12.1991 and D.F.J. Jorkingy Plan till date

without breoak and reversion (about last 6 V2

vears) omy vear of allotment must have been 1987
(19914 vears), ,
| «
These above ihree conditions are requiring
vour kind and svmpathetic consideration., It
appziars that I had done the job but I was not

| .
rewarded onlv,

That, selection Committce meeting for appoint-
ment bv promation under 1.7.5. (Aprointment by
promaotion) Reaulation, 1966 was held during
1995 after a gap of 9 vears and this Committee
which met after a gap of 9 vears clubbed all
the unfilleed vacancies plus vacancies accrued.
due to retirement and also due to cadre review
diring. the intervening peiiod of 9 vears and
prepared 1995 select Lists for promotion of 20
5,7.5. Seninr Officers and appointed them w.e.f.
20.9.1996. |

According to 3ectinn 1 of the 1.F.G.
(Appointment »v Proﬁotion) Régulations, 1960,
the Hequlationé shall be deemed to have come
into farce with effoct from 1.7,.1960 till

tjdaVn :
joconﬂir, according to %ub—scction T of
soction D - PFrenaration of'a!List of suitable
_Dffiecnrs as - ‘'Each Commit&ée shall ordinarily

]
meot at intorwals not exceéd&nq cne vear and

contil....n/=




prepare a list of such members of the State
Forest service as are held by them to the
suitable for promotion t& the service. The
number of members of thejStéte Forest Service
to be included in the 1list.shall be calculated
as the number of substénﬁive vacancies antici-
pated in the course of tﬁe period of 12 months,
commencing from the dateiof preparation of the
list, in the posts available for them under
Rule 9 of the Recruitménﬂ Rules plus twenty
percent of such number bf two whichever is
greater,” {xerox copv enclosed at Annexure-
LIA). |
- From the above subL5ection 1 of Sectiofm

5 of the I.F.3.(Appointmént by Promotiom)
Requlations, 1966, It is obvious that year-

wise Select Lists and %e-r~wise vacancies

was to b2 orepared and filled the vacancies
year-wise, Z1lubbing oﬁ 11 vacancies ¢f last
nine vcars is void ahdfm’v kindly be rcfviewed
by authority. - '

5ince the 1.F.S. (Appointment bv Prome-
tion) "egulations, 1966 was effective from
1,7.1766 without any break till todav, vear-

wise sitting of 3election Committec is

unavoidahble.

ihereas one-third of the posts are to be
filled frzom promotees 1.F.5. there was no
promotee I,F.5, Officers|among I.F.5, Officers
appointed w.e.f. 1985, 1986, 1987, 1988 year
of allotment. During 19835 there are eleven

Regular Recruits and no promotee, During

1786 therc are eleven Regular Recrulls and
no promotees and so on. 'All one-third of
Regular Rocruits already appointed without
maintaining Juote Ratio with promotecs may
kindly be re-viewed as pér provision of
Section 8 and 9 of the I.F.53.(Recruitment)
Rules, 1966, (Civil Lists of the I.F.3,
1997 enclosed at Aannexure-xX).

contd,...6/-
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4) That 28 3.F.53. Officers of J 32 K who were also

promoted from same 1995 3Select| List haveé been

given deemed date of appointment thereby higher
year of allatment on the basis of numher of
vacancies accrued in the interyeninq period due
to retirement, duc to deemed cadre review and,
therefore, =y c3se is analogitél and stands
exactly on the same footinyg., Therefore, the
case needs sympathetic consideratinn for deemed
date of anpointment and apprapriate vear of
allntmont,

Remedy Cxhausted

That, heiny asqgricved bv liinistry's Netification
No.32102/1/33-1F5-1 dated 26.9.'96 a representa—
tion-was submiited tn the 3ccretarv -te the Govt.
of India, Ministrv of Enviro onment. and Forests

under intimation to ¢he Secrotarv, Jnion Public

service Commission on.3.2.'98 requesting them to

confer legitimate deemed date of appointment and
ther by appropriate vear of;alidtmont on the

bas sJJud cment in wvarinus CATicascs, At par
with the treatment of 28 foipgrs‘oF J ¥ K and
base on appropriate Indian Forest Service Rules .
and Redulations, i

‘Art.16(1) aof the Indian, Ponsbltutxon provides

cpaal oppor unlty in the mattor of emplovyment
(for saime grade fficers).

Therefare, justice praved for -

Jpward revisinsn retr cti

o 27 as$ on the date of
26.3.1985 [.F.3, Cadrc strenqti of crstwhile
U.T. Cadre. (xerosx copy of OQLWO.QQA of 1990

decidad on Julv 26, 19%2 Dvuti IKumar 3asu and

(g9}

pe veli in the number of

oS
promotinan post from 24

—r

others Vrs Jnion of India and dther enclosed

at Annexure-VIE).

contd.... 1/~
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b) Preparat
‘year-wis
vacancile
date of
during 1
copy of
case OA.

was trie

"I, therefor
the matter within 90 (n
this communicetion. Ot

remedies for redressal

o This superc
' 4,6.1998,

Thanking vo

btneln =

Annexure-1, Anrox copy
2TOX CHOPV
Aorwnyt cony
erox conv
Trnx cony
KOTNX Conv
orox cnpy
{erax copy
{erox copv
Aornx coonv
AQrgx copy

LOrox cony
Lerox capy

{erox copv

o e

a ° .

o *

SN —OVDNOU 2w

— e s

leqgulations,

15, 4Lerax copv
16. Xernx cony
17, Lerax cnpv

# - and othaors
18, (erax conv
Na.992/96
19. 4orax canv
1966,

20. {oernx copy

- 7 -

ion of year-wise panel on the basis of
¢ eligibility list ag?inst year-wise
s available from time to time from the

last jectinn Committee mecting held

986 by conduéting‘re—Yiew D.P.C.(xerox

C:T Allahabad Beﬁch'A%lahabad order of

No.,932/96 where the above similar case

d naclosed at Anncxure-{YII1),.

|
e, pray vou carnestly|for decision in
inety) davs from the date of receipt of
herwise, 1 mav beforced to seek legal

nf my arievances,

edes my Demand of Justice Notice. dated

u.

Yours falthful}v,

QST €Y
(3. 3)*)\2 LG ) IFS,
DJeputy Tonscervator of Forests,
Envirodment 3 Forests Dcpartment,
Aizawl -~ 736001,
thizoram.,

‘af appt. as L.T.r.

of reaslarisation of Appt. as A.CLF.
af coynfirmation to A.0.F.
of aramction to D.C.F.(3tate)

nE rrﬂuzxflsatlon of promotion to D.C.F,

nf anrpaint to 1.TF.5. O.CLUF,

nf pasting as D, T Y. Kawrthah

nf posting as J.F.D. Lawngtlal

nf posting as J,F.D, Champhal

of postint as D.F.D, Protcction

2 nostina as D.F, Y. Lawnagtlai

of postini as D.7.D., Knlasib

of masting as D. T, 0. working Plan

of 1.7.5.{Fixation of cadre strenath)

110925 ,
af Ziwi) List of I.%¥,5. 1QRK7

of [.7,5. JX Cadre Kevisinn of seniarity

nf N4 lin.9%¢ Af 19060 Dvuti Numar 3asu
Vrs, Jainsn of India and other

nf Cil Allahabad Sench order of D4,

af [.7.5.{Appt. bv rromntinn)iteaqulations,

nt Tiwvil List of 1.7.b. 1997,
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GOVERNMENT OF “{IZOMA\
OFFICE OF THE DIVISIONMAL FOREST OFFICER
AIZAWL FORLEST DIVISION ;
ALIZAYL : MYZOHAM {V ’

iy [

NoqA—19014/1/99~DFO(A)/%M_ Dated, Alzawl,the /3 th,8ept,2000
To,

The Director, ‘

Govt, of India, MOEF,

Paryavaran, Bhawan, C.G.0.Complex,
Lodi Road, New Delhi~110003,

Through " Proper Channel.

Sub ji~ Expost facto approval of continous
i Officiation in IFS Cadre Posts by
Central Government.

Ret i~ | " Your Order No, 32014/1/93~IF5 ~1 of 26.9: 2000
Sir, ) |

With reference to the Urder No. quoted above

(xerox copy of which is enclesed in appendix-I1), I have

|
the honour to state following few lineSrror your kind and

sympathetic re-~consideration. v?

That Sir, I was promoted to the Deputy Conser-

‘vator of Forests (DCF) by State Govt. of Mizoram on 26,6, 87

(xerox copy enclosed in appendix—ll)° i was continously
officiating in senior duty post of I.F.S. Cadre Post star-
ting from 27.12.1991-1,5,1994 as D,F.0, Kolasib Forest Divi-
sion and from 10.5.1Y94~22.0,1998 as W.P.0. Working Plan
Forest Division Alzawl. (Transfer of uharge Certificate in
question are enclosed in eppepdix III and V). I was also
drawing senior scale of pay wee.f. 26.0,1987, (Yerox copy

of Pay slip enclosed in Appendix-V). This indicates‘that I
was continously officlating in IFS Cadre senior duty post
from 27.12.1991 till )} was promoted to senior scale of IFS
on 26.9.1996.

Duration of period of continous officiation is -
4(four) years 8 months and 29 days. The reason 1s that
there are only 9 (nine) I.F.S. Officers for 10(ten) posts
of LFS Cadre Post. (This includes CF, R&D Circle).

Since I am employed in the State Government
arfairs of State Government of Mizoram seeking approval of
Central Government towards my continous officiation in
senior duty post of I.F.S, Cadre was not done till date =~
because of which my year of allotment was considered to b@
1992 (which is 4 year delayed than 1987 ).

Xz/igﬁbvw,V£27 o a2/
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R , T have also submitted repiresentation foq promotion
“/‘ to IFS Vide NOQA—-QOO‘iQ/1/92-DOFO(K)/5983 of 29.9.92 (enclosed in
) appendix-VI). I hereby submitted info;matibn in respect of pro-
motee Officers to clarify my postihg in @xistipg IFS Cadre Post -
&Appendix~VIL) and (Appendix-VIII). These Working Plan Divi_ion
and Kolasib ?orest Dlvision were notified under No.'16016/2/84=
AIS(IV)-A of 26.3.1985 under the Govt., of Mizoram. Working Plan
‘ForestéDivision was given by name, Alzawl, Lunglei, Kolasib Foresat

Division and DCF(Hqrs) were placed under 4(four) post of D.C.F.
I therxefore, would like to request you kindly to

look into t@is pltiable case and.convey your kind eipost'f@@ﬁo

~approval to said continous officiatior in black and white as
has happehedq ' B

« Secondly, I'would as such zequast you kindly to
"allot me 1987 year of allotment (l.e.i%9Y1-4=1987)' based on my
particula; would be approved continous officiation in senjior
duty post of I.F.S. Cadre since 27.1%2.1991 under Govt, of Mizoram.
Thanking you, |

l Yocurs faithfully,

List of enclosurds 3 ' 1

Representation for Promotion. : .
Intformation in respect of , e
. Promotee Officers. Protorma~I.
8) Report of Existing Cadre post.

3 foar of aiotpent omer. .t BSURZALNG )IFS,
Promotion to DUF(State Cadre) Alzawl Forest Division.

3) Transfer of Chaxge Certificate. Zizi lresMi é LS 4

4) Transfer of Chazge Certificate. “awd 1 Mlzoram

) Pay Slip. ' ' peer

6

7

\

Memo NocA—19014/1/99~DFO(A)/ 1£y’ _AuDated,Aizawl;fhe gzmSeptﬂZ(
Copy to 3= o | T
~ 1) Director, Go0sI. ;MOEF, Pazvavaran Bhawan .-

C.G,0. Complex, Lodi Road; New Delhi-i10003,

2} Tho Secretary to the Govt. of %izorém,

; Envitonmont & Forests Depaxrtment..
3) Principal Chief Conservatcr of Forests,
Mizoram; Alzawl for favour of information
and necessary action. :

L)

. ) v E | | '¢§L/A”5

i i

I . ~ .
V(,. v/l“k/'p" L . .
N UJL/ﬁF %) W
Divisional Forest Ofticer, -

qakc// - Alzawl rorest Division,
: Alzawl : Mizoram

s c o0 0 4
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COUNTER AFFIDAVIT OF THE RESPONDENT NO.1 TO THE
ORIGINAL APPLICATION NO.195/2001
IN THE MATTER OF :
S
‘\Shri B.Suanzalang - Applicant
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Union of India and Others - Respondent
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Through
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Sr. Central Govt. Standing Counsel
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ORIGINAL APPLICATION No. 195/2001 IN THE CAT

GUWAHATI BENCH
Shri B. Suanzalang, IFS - - Applicant
Vs.
Union of India & Others - - Respondents.

Reply on behalf of the Respondent No.1

I, G.P.Haldar, aged 53 years, son of Shri Krishna Prasad Haldar, Working as Under Secretary
in the Ministry of Environment & Forests, Government of India, Paryavaran Bhawan, New Delhi

do hereby solemnly affirm and say as under:’

2. That I am Under Secretary in the Ministry of Environment & Forests, Government of
India, New Delhi and having been authorized, I am competent to file this reply on behalf of
Respondent No. 1. I am acquainted with the facts and circumstances of the case on the basis of
the records maintained in the Ministry of Environment & Forests. I have gone through the
Application aﬁd understood the contents thereof. Save and except whatever is specifically

admitted in this reply, rest of the averments will be deemed to have been denied and the

Applicant should be put to strict proof of whatever he claims to the contrary.

3.1 Indian Forest Service (IFS) is one of the three All India Services constituted under the

All India Services Act, 1951. The service is organized into cadres, one each for a State or a |
group of States. The State of Mizoram is a participating unit of the joint Arunachal Pradesh -
Goa- Mizoram- Union Territories (AGMUT) Cadre of IFS. Abpoi'ntrnent of persons to this

Service is made as per provisions made in the IFS (Recruitment) Rules, 1966, IFS (Appointment

by Competitive Examination) Regulations, 1967 and IFS (Appointment by Promotion)

Regulations, 1966 and other provisions as amended from time to time,

3.2 With the conferment of statehood on a number of UTs in the late eighties, the

— . e

Personnel and Training Notification No. 11031/35/88-AIS (II) B dated the 28th December 1988.

With this notification, the UT Cadre of IFS ceased to exist and the last time promotion of State
Forest Service (SFS) officers to the UT cadre of IFS was made in 1987. » |

-———
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33 - Consequent on the re-constitution of the UT cadre of IFS as joint AGMUT cadre of

!‘IFS several vital issues had to be addressed and sorted out before further promotion of State
= Forest Service Officers to any of the constituent units of the joint cadre could be made There has

10 be a Joint Cadre Authority (J CA) in relation to the ]omt cadre to exercise some functlons ofthe

«Qtate” mentioned in various rules/regulations relating to the Service. The JCA for all the three
All India Service of the Joint AGMUT cadre was constituted by the Department of Personnel and
Training vide Notification No. 13013/1/ 89-LAIdS’_(Q,_d_a_‘_[eﬁd _3_;4_.._8‘9._ While the powers and functions
1o be exercised by each of th:gee;l;tituent Units of the joint cadre, the Joint Cadre Authority and
the -Cadre Controlling Authority at the centre nameiy Ministry of Envitonment & Forests were,
being considered by the Ministry, the Department of Personnel & Training re-constituted the JCA
exclusively for IAS and IPS of the Joint AGMUT cadre vide Notification No. 14015/40/92-AIS
(1) dated 11.12.92 and advised the Respondent te suggest revised constitution of JCA exclusively
for IFS of the Joint Cadre. The Hon’ble Principal Bench of the Central Administrative Tribunal,
however, while deciding a case O.A. No. 222/94 i in their judgement dated 2.6.94, ruled that the
JCA constituted for the IFS of the Joint AGMUT cadre vide Notification datM9 continued
to ex1st and that set all the doubs at rest.

34 Once the JCA for the Joint AGMUT cadre of IFS was in place, it has to undertake the
exercise of notional allocation of the promotion quota posts for IFS to the units of the Joint cadre
in proportion to their sanctioned Senior Duty Posts as has been dene in the case of the other two

All India Services of this Joint Cadre. Thereafter, the JCA also undertook the- notional allocation

of the promotee IFS Ofﬁcers of the J 01nt Cadre to the constituent Units, after Wthh only a clear

~ picture could emerge- about the number of promotion quota vacancies in each constltuent unit of

the Joint Cadre.. There was also the cadre review of the Joint AGMUT Cadre of IFS 1n 1995,

resulting in increase in the number of posts in the cadre as also in the promotion quota for thei
constituent Units. -All these developments took a long time, as a result of which no meeting of'
the Selection Committee as provided in the IFS (Appointment by Promotion) Regulations, 1966
could be held after 1987 till 1_9_95, and the first meeting of the Section Committee after the UT
cadre was reconstitut‘e-c'l as Joint AE}MUT cadre of IFS was held in 1_996, on the basis of which"

the Applicant was appointed on promotion to the Indian Forest Service. With this background in

view, the replying Respondent proceeds to reply to the specific averments made in the Original

Application.

4 (1) In respoﬁse to averments made in para 1 (i) and (ii) of the Original Application, the

replying Respondent submits that in the year 1987, when promotion to the UT Cadre of IFS was

Jast made from the eligible State Forest Service (SFS) officers, there was 1o proposal from the

—

_ Government of Mizoram for promotion to IFS. The Applicant was considered by the Selection

—

Committee at its next meeting held in 1_996vas a result of which he was promoted to IFS and his

t

seniority /Year of Allotment fixed as per rules.
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(i1) In response to averments made in sub-paras (1), (2), (3) and (4) of para 4 of the
Application, the replying Respondent has no comments to offer, as these are not within his

jurisdiction.

(ii1) In response to averments made in sub-para (5) of para 4, the Respondent submits that
no promotion quota for any segment of the UTs was worked out/allocated in the eighties.
Therefore, a promotion quota of 3 for Mizoram during 1985,1986,1987 etc. is the creation of the

mind of the Applicant.

(iv) Averments made in Sub-paras (6), (7), (8), (9), (10) of para 4 call for no comments

from the replying Respondent, as these are not within his jurisdiction.

v) In reply to averments made in sub-para (11) of para 4, it is submitted that the purpose
of the Respondent’s letter No. 13013/1/95-IFS 1, dated 25.1.95 was to get the concurrence of the
members of JCA to the notional allocation of promotion quota posts for IFS for the first time as
explained in para 3.4 of this reply. Before this, there was no allocation of promotion quota for
the individual units of Union Territories and promotion to IFS used to be made on the basis of the
availability of eligible candidates in various segments of the then UT cadre. There was
therefore, no question of under utilization or over utilization by any segment till that fime. This

question arose only after UT cadre was reconstituted as a Joint AGMUT cadre.

(vi) In reply to averments made in sub-para 12 of para 4, it is submitted that the No. of Sr.
Duty Posts in the joint cadre, as also for the Mizoram segment of the joint cadre was increased as

a result of cadre review in 1995.

(vii) Averments made in Sub-para (13) of para 4 are matters of record and there is nothing
more to add.
(viii) In reply to averments made in Sub-para (14) of para 4, it is submitted that the Year of

Allotment of the Applicant has been fixed as 1992 as per rules applicable in his case. Fixation of
Year of Allotment at 1983 on the ground that he became eligible for promotion to IFS in 1987,
when his name was not even put li@“e_f‘clr_ehthe Selection Committee for its meeting held in 1987

- — = =

is only hypothetical and against the rules.

e e e .
(ix)(a) In reply to averments made in Sub-para (15) of para 4 of the Application, it is
submitted that the replying respondent has no prior knowledge of continuous officiating by the
Applicant in senior duty posts for IFS. Attention in this connection is invited to the provisions
under Rule 9 of IFS (Cadre) Rule, 1966 according to which a non-cadre officer can only be
appointed against a cadre post for IFS by the State Government for a period not exceeding 3

months. Therefore, even if the Applicant had contihuously officiated against senior duty posts
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for IFS for more than 4 years as has been claimed by him, that officiation is not as per rules and,

therefore, does not count in the matter of determining his Year of Allotment.

(b) As and when an officer of the State Forest Service officiates in a senior post included
in the state cadre of the IFS, the same is subject to scrutiny by the Central Government and also

the Union Public Service Commission, their approvals being required for any period of

officiation of State Forest Service officers exceeding 3 months in duration.

(c) The provisions of Cadre Rules in the case of Indian Police Service officers were
examined by the Apex Court in their judgement dated 29.11.92 in the case of Syed Khalid Rizvi
& Ors. Vs. Union of India etc. 1992(3) SCALE p.287, wherein they have held that such
officiation of State Police Service officers on posts included in the state cadre of Indian Police -
Service which has not been approved by the Central Government and the Union Public Service
Commission as required in terms of the provisions of the Cadre Rules for the respective services,
has to be treated as purely temporary and local arrangements made by the State Government
themselves and by natural corollary, suc’h arrangements cannot give to the concerned officers
benefits for the purposes of seniority. The relevant portions of the judgement of the Hon’ble

Supreme Court of India are as under:

“Cadre Rules, thus, enjoins the State Government that only a cadre officer should be
appointed to a cadre post. Where the cadre officer is not available then, temporary
appointments, by operation of Regulation-8 of the Promotion Regulations read with Rule 9 of
the Cadre rules, could be.resorted to and appointments are made by the State Government or
its delegates to cope up with the administrative exigencies, of the Select List officers in the
order of even among the Select List officers dehors the order. When both cadre officer or
Select List officer are not available then only non-Select List officers could be temporarily
appointed. However, it is mandatory that the State Government should report forthwith to the
Central Government together with the reasons to make such appointments. The condition
precedent is that the post shall not last for more than three months; if it exceeds three months
then the prior concurrence of the Central Government is mandatory. If it lasts more than six
months it should be with the consultation of the UPSC, and the Central Government should
post the UPSC with those facts and should implement the advice so tendered by the UPSC.
The State Government should act according to the directions of the Central Government. The
compliance of these steps are mandatory to make temporary appointment legitimate and
transitory arrangement a legal one. For violation thereof, the Central Government is entitled
to give directions to the State Government to terminate the service of such temporary officer
and the State Government should abide by such direction and give effect to it. The leeway
and liberty given to the State Government under Regulation-8 of the Promotion Regulations
read with Rule-9 of the Cadre Rules is only to cope up with the administrative exigencies but
it became a breeding ground to distort the operation of the rules which should scrupulously be
eschewed and avoided. Any appointment made otherwise than in accordance with
Regulation-9 of the Promotion Regulations read with Rule-9 of the Recruitment Rules is thus
not a valid regular appointment in the eye of law. Such temporary appointments would be
transient and would be apparent when we glean through Seniority Rules as well.”

A copy of the IFS (Cadre) Rules, 1966 is annexed as Annexure — R-1.1.
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(%) The averments made in sub-para (16) of the Application has been replied to vide sub-
para (viii) above.
(x1) The Respondemt does not wish to comment on the hypothetical position as brought out

in sub-para (17) of para 4. However, it is pointed out that as per provisions of IFS (Pay) Rules,
1968, the Applicant with 1992 as the Year of Allotment has already become eligible for the
Junior Administrative Grade of IFS (Rs. 12, 000-375-16,500 revised corresponding to Rs. 3700-

5000 pre-revised).

(xi1) Averments made in sub-para (18) of para 4 do not call for any comments as long as

they are matters of records/rules/regulations.

(xiit) ’I/n/response to averments made in sub-para (19) of para 4, the position has been

~ explained’in para 4 (i) above. Briefly speaking, upto 1987, when the last meeting of the Selection

Corn/rr/nttee for UT cadre constituted under the provisions of the IFS (Appointment by Promotion)

Regﬁlations 1966 was held, no SES officer_was recommended by the Mizoram Government for

/ promotion to IFS. Next meeting of the Selection Committee could be held only in 1996 by which

time only the-iumber” of vacancies in the promotion quota for each segment of the joint AGMUT
cadre of IFS coﬁfi be determined by the Joint Cadre Authority, and the Applicant was promoted
toFS 1n/1996 on the basis of the recommendation of the Selection Committee meeting of 1996.

It i,széngly denied that there has been any mala fide or arbitrary action or colorable exercise of

// /ﬁz)wer on the part of the Respondent.
Y,

/

- (xiv) Averments made in sub-para (20) of para 4 are strongly denied. The Respondent had

no prior knowledge' of the Applicant’s officiation in the senior duty posts for IFS. Attention is
also invited to the provisions of Rule 9 of the IFS (Cadre) Rules, 1966 according to which any
officiation of the non-cadre officer against a cadre post for IFS for a period of more than 3
months requires prior approval of the Central Government. No such prior approval has either
been sought or given by the Central Government in respect of the Applicant. Therefore, the
ofﬁciation,. if any, as claimed by the Applicant, is not as per rules and, therefore, cannot be
counted for the purpose of fixation of his Year of Allotment. Moreover, as per explanation 1
under Rule 3 (c) of IFS (Regulation of Seniority) Rules, 1968, the period of his continuous
officiation in a Senior post shall for the purposes of determination of his seniority, count
only from the date of inclusion of his name in the Select List, or from the date of his
officiating appointment to such senior post, whichever is later.. Therefore, the Year of

Allotment of the Applicant has been determined correctly in accordance with the provisions of all

the relevant rules.

A copy of the IFS (Regulation of Seniority) Rules, 1968 as applicable in the case of the

Applicant is annexed as Annexure — R-1.2,
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(X‘v) In reply to averments made in s,ub-para‘ (21) of para 4 of the Application, it is
submitted that the meeting of the Selection Committee, provided for under the IFS (Appointment
by Promotion) Regulations, 1966 in respect of the UT Cadre /Joint AGMUT Cadre of IFS was
held after 1987 in the year 1996 and not in 1995 after a gap of 9 years and not 8 as presented by
the Applicant. A copy of the IFS (Appointment by Promotion) Regulations, 1966 is annexed as
Annexure — R.1.3. It may be seen from Sub-Regulation (1) of Regulation 5 of the IFS
{Appointment by.Promotion) Regulation, 1966 that each Committee shall ordinarily meet every
y%ear and prepare a list of such members .of the State Forest Service as are held by them to be
suitable for promotion to the Service. The word Ordinarily used in the sub-regulation is
significant in as much as it do‘es not make it mandatory for the Selection Committee to meet
every year irrespective of the circumstances. The extra-ordinary circumstances under which the
Selection Committee could not meet from 1988 to 1995 have been explained in the preceding

paragraphs.

{xv1) In reply to averments made in sub-para (22) of para 4, it is strongly denied that there
has been any arbitrary or malafide act on the part of the replying Respondent in promoting the
Applicant to IFS and fixing his Year of Allotment. On the other hand, the same has been done as

per rules/regulations relevant and applicable to his case.

5@ In reply to averments made in sub-para (a) of para 5, it is submitted that the Select List
on the basis of which the Applicant was promoted to IFS is not the first Select List for the cadre
fprepared by the Selection Committee constituted under Regulation 3 of the IFS (Appointment by
:Promotion) Regulations 1966. His officiation against senior duty posts, as claimed by him, is

irregular as explained in para 4 (ix) above, and therefore, can not count in the matter of fixation

of Year of Allotment.

(ii) In reply to averments made in sub-para (b) of para 5, it is submitted that the

. circumstances under which Selection Committee meetings could not be held for the Joint
- AGMUT Cadre of IFS from 1988 to 1995 have been explained in the preceding paragraphs 3.1,
3.2,3.3 and 3.4. The allegation that the respondents never took steps for holding the meeting of

- the Selection Committee during these years is baseless. On the other hand, the Respondent was

earnestly pursuing the issues during this period, which needed to be sorted out before convening

the next meeting of the Selection Committee

(1ii) Averments made in sub-para © & (d) of para 5 do not call for a reply from the

-'Respondent No.1

(v) In reply to averments made in sub-paras (e), (f), (g) and (h) of para 5 of the
Application, it is strongly refuted that the action of the replying Respondént in the matter of

~ promotion of the Applicant to IFS and fixation of his Year of Allotment is either arbitrary, illegal,
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mala fide, biased or whimsical or against the principle of natural justice or violation of any of the

Articles of the Constitution or any colorable exercise of power. On the other hand, the same has

been done as per rules and regulations applicable to the Applicant.
PRAYER

In view of the foregoing paragraphs, it is abundantly clear that the present Application is

devoid of any merit, which deserves to be dismissed forth with and the Respondent prays

“accordingly.

VERIFICATION.

I ,G.P.Haldar, Under Secretary to the Government of India having my office at Paryavaran

- Bhawan, Lodi Road, New Delhi — 110 003, do hereby verify that the contents stated above are

true and correct to the best of my knowledge, belief and information and that nothing has been
suppressed therefrom.

Verified at on this day of August, 2001.

Grabrte
(G.P.HALDAR)

For Respondent No.1

(CALR AR AN n P H-1dar)
qet 8§ 33/ Uuocr Secretaly
g ag ad wWAlad
Ministry of £ yoironment & Forests
o taett AW Jciil
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In exercise of the powers conferred by sub-
_section (1) of section 3 of the All India Services
Act, 1951 (61 of 1951) the Central Government,
after consultation with the Governments of the
States concerned, hereby makes the followmg
rules, namely:—

1. Short title and commencement.—1(1) These
rules may be called the Indian Forest Service
(Cadre) Rules, 1966.

1(2) They shall be deemed to have come into
! force with effect from the 1st July, 1966.

2. Definitions.—In these rules, unless the

context otherwise requires,—

2 (a) “cadre officer’ means a member of the
Indian Forest Service;

2(b) ‘cadre post’ means any of the posts
specified under item 1 of each cadre in
the Schédule to the Indian Forest Ser-
vice (Fixation of Cadre Strength) Regu-
lations, 1966

2 (c) ‘State’ means a State specified in the
First Schedule to the Constitution and
includes a Union territory;

22(d) State Government concerned, in rela-
‘tion to a Joint cadre, means the Joint
Cadre Authority. '

3. Constitution of Cadres.—3(1) There shall
be constituted for each State or group of States
an Indian Forest Service cadre.

. THE INDIAN FOREST SERVICE (CADRE) RULES, 1966.

»to another cadre.

[«\‘nﬂ%‘-w"e

A e

holly or subst
s. Central G
: ~(‘ overmment.

{2) A cadre

. Beervice under,-

- 4. Strength of Cadres.—4(1) The stren" ) M a CO“;P

and composition of each of the cadres consti] . V‘gf‘czs’i
whic}

tuted undes rule 3 shall be as determined by}

regulations made by the central Government ing or cont
consultation with the State Governments in thi MumC
behalf. byd the
oy cadre

4(2) The Central Government shall, at the B 4(ii) ,An aut
interval of every three years, re- examine the 3% the Go
strength and composition of each such cadre inJi: ganisat
consultation with the State Government con:¥J in cont
cerned and may make such alterations therein}} ment ¢

as it deems fit: ! Provided t

Buted to.any
eferred to in

k' Provided fu
deputed unde
post carrying
¥than, Or a pa
ess than, the

Provided that nothing in this sub-rule shall bej
deemed to effect the power of the Centralv
Government to alter the strength and composn— '
tion of any cadre at any other time: :

Provided further that the Sta e Govemment,
concerned may add for a petiod not exceedmg}
one year, and with the approval of the central’
government for a ‘further period not exceeding
two years to a State or Joint Cadre ope or more
posts carrying duties or responsibilities of a like
nature to cadre posts.

shaii ‘be mac

7(a) in the
EGovernment

5. Allocation of members to various cad-
res.—5(1) The allocation of cadre officers to the
various cadres shall be ‘made by the Central
Government in consultation with the State
Government concerned.

(\}ovemmem
. SProvideil
Evacancies .
ments for a
e State 7t
epartment:
el {0 ¢

8. Cadre
Yeadre office
3 , .. W 6g(1) Sav
6. Deputation of cadre omicers.—6(1) A . e
cadre officer may, with the concurrence of the _. ac
State Government or the State Governmenis

concerned and the Central Government, be < ° 8(2) A ¢

5(2) The Central Government may, with the 4
concurrence of the Stfate Government con-
cerned, transfer a cadre offxcer from one cadre

3(2) The Cadre so constituted for a State or a deputed for service under the Central Govern- & cads
group of states is hereinafter referred to as a ~ ment or another State Government or under a & spec
‘State Cadre’ or, as the case may be, a ‘Joint company, association or body of individuals, & itefl
Cadre’. ‘ whether incorporated or not, which s - }S:tm

: gkt Strc
Igubstituted w.c.f. 18-3-72 vide DP & T Notification No. 6/21/7/-AlS 1V, dated 16-2-72. ;""“—”“”'
Zubstituted w.e.f. 13/4/71 AIS(D) dt. 11/1/72 5S\wsmmcd
3gubstituted w.e.f. 25-10-69 vide MHA Notification ‘No. 6/39/69-AIS(Il) dt. 9.10.69 - ) Sinserted vt
. 6Suhsutmcd

kD ﬂ’\u:&v
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' -701*.y o7 sabstantially owned or controlled by &
y; Central Government or by another State

(2, A cadre officer may also be deputed for
evice under,— - ,
(i) a company, association or body of indi-

viduals, whether incorporated or not,

which is wholly or substantially owned

or controlled by a State Government, a

municipal . corporation’ or a local body,

by the State Gover:nment on wlhose

cadre he is 'porne; and -
e e s oo,

).,An autonomous body not controlled by
N e . el Vo ’
. ”the Government or al ternatienal—orfa

‘ganisation, by the Central Governmer-*
in consultation with the State Govern
ment on whose cadre he is borne:

PiiProvided that no cadre officer shall be de-
Moated to.any organisation or body of the type
eférred to in item (ii), except with his consent:

orovided further that no cadre officer shall be
deputed under sub-rule (1) or sub-rule (2) to a
ost carrying a prescribed pay which is less
: ':}iim, or a pay scale, the maximum of which is
iégs than, the basic pay he would have drawn in

“line cadre post ‘but for his deputation.

: .Posting.-—All appointments to cadre posts
all- be ‘madé—. '

7(a) in the case of a State Cadre, by the State

overnment: ; and - .
£317(b) in the case C f'a Joint Cadre, by the State

. ed:
0 " LT

i1 SProvided that for the’burpose of filling leave
Tvacancies or for imaking' temporary arrange-
nents for a period not exceeding three months,
: -gj'he State Government may @elegute to Heads of
gDepartments, its -powers of making appoint-
meins 10 cadre posts. :
§. Cadre and ex-cadre posts to be filled by
% cadre officers— - [ ' :

.68(1) Save as otherwise! provided in these

rules, every cadrep’ost shall be filled by -

a cadre officer.

_§(2) A cadre officer shall not hold an ex-
cadre post in €XCesS of the number
specified for the concerned State under
item 5 of the Scheduie to the Indian
Forest Service (Fixation of Cadre
Strength) Regulations, 1966. .

§(3) The Staid!:Ei:crmment may, with the
prior approval cf the Central Govern-
ment, appoint a cadre officer to hold an -
ex-cadre post in excess -of the number
‘specified for the concerned State in item
5 of the Schedule to the Indian Forest
Service (Fixation of Cadre Strength)
Regulations, 1966 and for so long as'the
approval. of the Central Government re-
mains in force, the said ex-cadre post
shall be deemed to be an addition-to the
number specified in item 5 of the said
Schedule.”

9. Temporary appointment of non-Cadre offic-
ers to cadre posts.—

6(1) A cadre post in a State shall not be filled
by a person who is not a cadre officer
except in the following cases; namely:—

9(1)(a) if there is no suitable cadre officer
available for filling the’ vacancy;

Provided that when a suitable .cadre officer
becomes available, the person who is not a
cadre officer, shall be replaced by the cadre
officer:

Provided further that if it is proposed to
continue the person, who is not a cadre officer,
beyond a period of three months, the State
Government shall obtain the prior approval of
the Central Government for such continuance;

9(1)(b) if the vacancy is not likely to last for
more than three months;

Provided that if the vacancy is likely to
exceed a-period of three months, the State
Government shall obtain the prior approval of
the Central Government for continuing the
person who is not a cadre officer beyond the
period of three months.

9(2) A cadre post shall not be filled by a
person who is not a cadre officer except
in accordance with the following princip-
les, .namely:— -

9(2)(a) if there is a Select List in force, the
appointment or appointments shall be
‘made in the order of names of the
officers in the Select List;

9(2)(b) if it is proposed to depart from the
order of names appearing in the
Select List, the State Government.
shall forthwith make a proposal *to
that eBct to the Central Government

45ybitituted vide DP&T- Notification No. 16015/2/84-AIS(IV), dated 26-2-85.
Sinseried vide DP&AR Notification No. 11051/1/76-AIS-1 (A), dated 10-1-77.

‘6Subs!ituled vide DP&T Notification No. 14022/3/88-AlS

Do snobicl diebe woltl
. V[

(1), dated 13-10-88.
You B0 J4 |71 Al

dutid 12473 .




the post and may in the light of the advice given
by the Union Public Service Commission give
suitable direction to the State Government con-
cerned.

10. Report of the Central Government of
vacant cadre posts.—Cadre posts shall not. be
kept vacant or held in abeyance for periods
exceeding six months without the approval of
the Central Government. For this purpose, the
State Government shall make a report to the
Central Government in frespect of the following
matters, namely:—

10(a) the reasons for the proposal;

10(b) the period for which the State Govern-

126

ment proposes to keep the post vacant

or hold it in abeyance;

10(c) The provison, if any, made for the
existing incumbent of the post; and

10(d) whether it is proposed to make any
arrangements for the perfotmance of
the duties of the post to be kept vacant
or held in abeyance, and if so, the
particulars of such arrangements.

11. Holding of more than one post by a cadre
officer. 11(1) The State Government concerned
in respect of the posts borne on the State Cadre
or the Joint Cadre as the case may be, may for
the purpose of facilitating leave arrangements or
for making temporary arrangements for a
period not exceeding six months, direct that any
two cadre posts or a cadre post and an equiva-

e

a
G AIN)
C. NP hcer
¢ S dwn\a?\f; Forest

of .
M@Sﬂ? . Dethi

b | &~

lent post may be held simultanéously by oncly :
single cadre officer:

TProvided that for the purpose of filling leave 2
vacancies or for making temporary arrangeg
ments for a period not exceeding three months} ‘
the State Government may delegate to Heads of gii-in pursuanc
Departments, its powers of making appoin{ Jindian Forest

ments to cadre, posts. . Central Gove

11(2) Where the State Government concerne ion with I
is of the opinion that it is necessary so to do, itj °.°med’ the |
may, with the prior approval of the CentralSil 1. Short ii

Government, order that the posts directed by ii{§@These  regul:
to be held simultaneously by one single cadie§e¥Forest Servi
officer under sub-rule (1), may continue to be]iRegulations,
so held for a period beyond six months but, m 4y 3 The
*1(2) They
any case, not beyond twelve months from the Riorce with e
date with effect from which the posts were firsts.
directed to be so held under sub-rule (1). 2. Strengtl
posts borne

811A. Authority to exercise certain powers. in P
respect of members of the Service serving inf of .the !
connection with the affairs of the States con: e each of U
stituting a Joint Cadre.—The powers of the §chedule to
State Government under the second proviso to d '
subrule (2) of rule 4, under clause (i) of sub‘%
rule (2) of rule 6 and under rules, 7, 10_and 113

in relation to the members of the Ser\glc¢ Senior |
serving in connection with the affairs of any of & 1pcincip
the Constituent States shall be exercised by the Additio
Government of that State.

12. Interpretation.—If any question arises as iy Adé"“i
to the interpretation of these rules, the samej A
shall be decided by the Central Government.§ Conser

[MH.A no'tifiqatlon - No.272/64-AIS(IV) Conser
dated 1-9-1966] ,«'r,‘: ;

' Hc.’",“' Conget

- Deput,

Deypat
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Tinserted DP&AR Notification No. 11051/1/76—AIS(I)(A) dated 10/1/77:/
BInserted DP&AR Notification No. 13/4/71—AIS(I) dated 11/1/72.

Isubstituee




e R \
R ] o 1
it ] LA
N S 2‘;"" - —
.« ey ‘ .
: W\
.o
z 1 !

ey SRaA

Py
paatiae -4

'10. THE INDIAN FOREST SERVICE (RE {GULATION OF SLNI()P!T Y)

~ NULES, %68
In exercisé of the powsrs conferred by  sub- (1) ‘Select Li’ mecans the SclcéllL'Zs't pr(.pared
xection (1) of section 3 of the All-India  Services in accordance with the Indian Forest Seis. -

Act, 1951 (61 of 1951), the Ceatral Government,

alter comultation with the Governments of the
States ;onccrm.d hereby makes the following
rules, namely :—

These
Service

1. Short titie and commnencement.—-{1)
rules may be called the Indian Forest
(Regulations of Sen-ority) Rules, 1968.

(2) They shall be deemcd to have come
force on the 1st July, 1966,

mio

2. Y)eﬁm{mns.—ln these rulcs unless the con-
text otherwise requires,— :

(a) ‘cadre’ means an Indian Toiest  Service
Cadre constituted in accordance with yule 3
of tife Indian Forest Service (Cadre) Rules,
1966; ,

(b) ‘Commission’ means the Union Public Ser-
vice Commission'

(cy* wmp titive examination’ means the exa-
mination referred to in rule 7 o‘ the Re-
cnntmcm Rules:

(5 gradatxon Tist’ ineans a gradalmn list pre-

mrcd under rule £

‘an.'

o

mnNat o
daaiodan -

m"mb"r of the Service:

l“) Yecntitme. lt Rulcs means the Indian Forest
Service (P\'\ ruitnuent) Rules, 1966,

(;') ‘Senior post’ means’ a post included 2wl
specified under item 1of the Cadre of
mnb,Slalr_ I hg IXREdmne o e “Todian
Forest Service (Firation of Cadre Str cuglh)
Re[mlauom 1965.

i e e

¢

9.

_ﬁnfl iz_n;lzul.s 8 Jiost inchided in the numtber of
posts specified in items 2 and 5 of the said

cadré, when held on_senior scale of pay,
AN e

Wy an affieei Tecruited o {lic “Bervice
accordance swith sob-rule (1) of mle 4
mlc 7oi e Jlectatisneni meues; /

(h) Scrvnu: ‘meais e Thdian 1o oml Servics

(i) ‘State Cadre' and ‘Joint Cadre’ have the
meanings respectively assipned to them in
the Indian I‘orcsl Service (Cadre) tules,
1966

'(j) ‘State Torest Service’ 'shall have the mean-
ing assigned to it in the Recruitment Rules;

m
or

(k) ‘State Gow:mmcnl concerned’ in
to 2 Joint Cadre. means the Joint
Authority.

i

relation
Cadre

Addedfsubstituted w.c.. 1766 vide MHA Nutification 1:0. 2/9/66-A1SFY), dt. 10-6-GE,
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vice (Appointment by Promotion) Regula-
/)on 1966.

Jj{x\bsugrxnncist of yeur of allotment.—(1) Every
officer shall be assipned o yeac of allotmient in aca
cordance with provisions hercinafter contasined in
this rule.

.

() The year of allotment of an officer appoiut-
¢d to the Service shall be---

(a) where an officer is appointed to the Service

on the resulls of a compelilive cxamina- ;

tion. the year following the year in which
such examinaticn was held:

(bj wherc an officer is appoinicd to the Service
at its initial  constitution in  accordance
with sub-rule (1) of rale 4 of the Reevmt-
ment Rules, such vear wilt be detennived
in accordance with the {ollewing for
mula’-—

Year of allotiment =

of WN2) wherein~
represents completed vears of - contizious
service upto, Ist July, 1986 in o post equie
valent 1o of abave a senior seale post ai-
ccluded in the State Cadre, provided  thal
aty such SHervice epderid dmm{' the fti
cight vemssesgeeblied gorvice ol the ofiicer
gl be exclude d (o this puipcese.

i

tc‘pmwnh mm;'kltd YIaTs
Gazelled service upio
claded st NI >

oi

Ist Julv, 1956 <

Tn compating the peind o conlinuuns sen
Sor purposes of N1 oy 2wy nediad during s
an officer has nndertaken taining in o zlzp?:_.. g
course i Uie Forest Research {nstitute and
fege, Tachra Dun or an egaivadent cootss jy any
other instinlicn which training is anpw'»w- by the
Cenival Ciovermment dor his pu o2,
taken int) zcoound :

¢Provided that i (e cave of Lo officer vwho
undettaken (he {rataing i a &y
forestry .'il Pehira Pun for & perict of more than
two yzuis, the paicd spent by cuch cfiicer for
nl)'mmng fhe final dipioma after hovieg obtained
the preliminary dipioma shall be tagen mio e
count in computing the period ot service for pur.
poses of senionity :

e Catilarn

*Provided further that the year of allotmeant of -
an officer s0 arrived at shall be lin.ited to thes year
Fomest

which his immediale senior in the. Siate

1 -
a

sl pod by

eontimitigs .

= 1956 minus (NI plashall
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: Provided further that yrhere in n caze or class
~ of cases, application of the.foreiia given fu this
rule, resulta in hardship or anomaly, the geniority
of officers coneetsutil?stialt ' i% determined ad hoc
by the Ceattal Gaverninint in conspltation with
the State Govéhmnent;concerned and the com-
issiop: abae s SN

R T

v

r \AE) where an.officer is appointed to thie Service

by pruinotion in accordance with rule 8 of.
the Rdcruitment Rules, the, year of “allot-
went. of the junior-most among the officers
récrutied to the Service in accordance with
=il T ot if, no such offizer is available the
* “yeit gf allotment of the junior-most among
v Ui Sficess recruited o the Service in ac.
cordance with rule 4()) of these Pules who
officiated coiilinuously iri a senior post frofh
a date carlic J&JLJUQ_G@ML%EMC;
ment ol suck officiation bz the former :
Provided that senjority of officers who are sub-
stantively holding the post of a Conservator of
Forests or a higher post on the date of constitu-
tion of the Service and are not adjudged suitable
by the Special Selection Board in accordance with
the Indian Torest Service (Initial _Recruitment)
F.egulations, 1966, but who may later on be ap-
poiated 1o the Service under rulc 8 of the Recruit-
ment Rudes eball-be. determined ad ho: by the
Central Government in consultalion with ‘the State
Govenunent cencerndd and, the Commission..
Explandtion !.*—Mp\c_ct of an officer ap-
. ] N S N
pointed.ts-tie-E€vice My promatiea 2o aspogdance
-with s6b-rule (1)
Berles, the pedcd of his donlinuons officiation
~"a senicz post dhail, for the purposes of determina-
tioit ol B8 eniority, count ‘paly from the date of
the inclusion of hie name in the Select List,” or:
i from-the date of his officiat \ppoiitinent  to-
such senior post, w}ﬁchcvor“ i » la.tgr:’ f

S

i "

Provided tbet where an officer i3 appointed to
the “Service by promotion vader rule 8 of the
Recmitment Rules on the basis of his name hay-
ing; been included in the first Select List prepared
by the Selection Tommittee constituted under
-reguizatina 3 of the Indian Forest Service (Appoint-
ment by Yromotion) Resulntions, 1966, the
* period of his continuous officiation  in a senior

post or post declared equivalent thereto prior to
the date of the .nclusion of his name in the ﬂ.r§t
Select List shall alzo conpt, if such officiation is
approved by the Cential Govermnent in congulla-
tion with the Commissivn. _

© (MHA. Notification’ No.  2/20/68-AIS(IV),

dated the 18th October, 1963).

Explanation 2.—An officer shail be deembd to
ave officiated continuously in s senior post ;[rqm

{ a certain date il during the period from (hat date,
* | to the date of his confirmation in the senior

‘ B
i T T ReMEA Wotifization No. 39125/68-A15(TY), dated 10370, |
©475 N YA vide MEA Hatifization No. 9/§1/63-AIS(Y), dated 5-6-69.
Voo |
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of ruly 3 of the. Recruitmeant - -

‘exceed the number of
~ of cadre officers holding non-cadre posts

. for appoimm:rt!t to the Scrvice in his first

" l»‘:"?;h'. *
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e
Rl
| 15

§
i ;&_s}gf;‘“‘.'.
tikhaiey
e
it

il
-hqﬁ;}.

grade he continues-to hold withomnt avy hrwlg
reversion & senior post otherwise %b.an LI ) g”’mﬁy
temporary or local arfangement. €1 2 - kF |

T
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Lxplanation 3.—An officer shall be treated ;4
having officiated in a senior postduring any periog
in respect of which the State Government concery.
ed certifies that he would have so ofliciated but

for his absence on leave or training.

X Lxplanation 4.—Aq oficer appomted to the
Service in accordance with sub-rule (1) of rule 8
of the Recruitment Rules shall be treated as hay- -
ing officiated m a senior post during any “period
of appointment (6”3 noN-<HTe post if the State
Government has certified within threc months of
his appointment to-the non-cadees post- that he
would haye so officiated but for his appointment,
for a period not exceeding one year, and, with the
approval of the Central Government, for a fuither
period not cxceeding two years, to a non-cadre
past under a State Govermuent or the “Central
Government-in a time-scale identical 1o the thne-
scale of a senior post:

Provided that the number of officers in respect
of whom the certificate shall be current at  o¢ne
time shall not excced one-half of the maximum
size of the Sclect List permissiblz  under sub-
regulation (2) of regulation 5 of the Indian Forest
Setvice (Appointment by Promotion) Regulations,
19667 and follow the order in which the names of
such officers appear in the Select List :

Provided further that such cettificate shall be
given only if, for every senior officer in the Select
List appointed to a non-cadre post in respect of
which the certificate is oiven, there is wue junior
Select List officer ofliciating m a senior post nnder
tuie 9 of the Indian Forcst Servise (Cadre) Ruics,
1966 : .

Provided alsp that tiic number of oflicers  in
tespect of whom the certificote js given,shall not
posts by which the number
under
the control of the State Government falls short of
the deputation reserve sanctioned under the Sche-
dule to the Indian Forest Setvice (Fixation of
Cadre Strength) Regulations, 1966./

*(d) when an office is eppointed i0 the Service
in accordancs with rule 7A of the Rewruit-
ment Rules, deemed to bz the year is which
he would hve been so appointed at his fuat
or second attempt alter the date of joining
precommission . trainiug or the date of his
commission where thete wag only post-ca-
mission training according as he qualified -

vt second chance, as the case uay be, hav.
ing been eligible under regulation 4 of the

»

Indian Forest Service (Appeintment by
Competitive Examination) Regulations,
1967. AN oLl

¢
te



i | Explanation.—1f ap officer, who qualifieq him-
self for appointent to the Service ip a particular
year, could not be g Appomnled in that year op

.| &ccount of bon-availability of a vacancy and- js
actually appointed i the next year, thep his year
of allotment would be depressed by ope year. He

{ shall be placed above .all the oflicers recruited
under Ruie 7A of the Recruitment Rules and why

ve the same year of allotment.

7 '4. Seniority of Officers—(1] The senivrity of
f5yy ~officers inter-se shall be determined ip accordance

with the provisjons hereinalter contained in thjs
rule. : -

it . 3
R g g B st Y om e T

a"" (2) Officers appointed to the  Service on the
NErh L result of the same compelitive eaxaminatjon shall
ol 4 Pe ranked in accordance with rule 11 of . the
iﬁ‘éi}"% ndian Forest Service (Probation) Rules, 1968,
& i

iy
AAL

(3) Officers belonging to a Sﬁte Forest Service
- who _are appointe to the. Service in accordance
, with sub-ruje (1) of rule 4 of the recruitinent Rules

! disturbing thejr EP_'S_ﬁf_lﬂ_i_llt_cr—&z_sg_;iQHWc
State Forest Se : :

(4) The seniority inter-se of officers appointed
Rl - Mo the Service under sub-rule (2) of rule 4 of the
; ' Recuitment Ruyles, Wwho are assigned the same
ear of allotment shal] be in the prder of the dates
n which the date of officiation in the tases of
flicers appointed (o the Service in accordance
~with rule 8 of the Recruitment Rules being the

§ame as the dates taken into account for the pur-

pose of assignment of year of allotment wpder
sub-rule (2). of rule 3:

. Provided that—

(8) the seniority iter-se of officers appointed
to the Service on the results of a competi-
tive exammation in accordance with ryle 7
of the Recruitment Rules and ranked in
accordance with rule 1 of the Indian
Forest Service (Probation) Rules, 71968,
shall not be affected ; '

where the date of commencement of cop-
tinuous officiation in a senior post of ay
oflicer appointed to the Service in aocord.
ance with rule 7 of the Recruitment-Ru.les
is the same as that of an officer appointed
10 the Service under rule 8 of those Rules,
the former shall rank 8enior 10 the other -
officer ;

where the date of commencement of conti-
nuous officiation in senjor posts of more
than one officer appointed o the Service in
accordance with the rule 8 of the Recruit-
~ ment Rules is the same, the}rmseniority
intet-se ghall be in the order o eir dates
of appoi ' Service, and where

NI T -

,,,,,,,,

?{1& DP & AR Notificatio

i and allotted the same year shall be gradey without

Jule 4 of the Recruitment Rules,

- Je MHA Notiflcntion No. 9/13/68-AISq1V), dnted 7.6.60 -
n No. 1601 8/1/78-A15() ¥), dated 13.7-73.
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the date of nppdijgtmzxpt_ 1Rl the same, iy
the order in which.theismames, dre arrangeqd
on the date of the b appuiient 1o - (he
rvice in the Sel List, ~ "

. T S ~
%(5) Officers appoined 10 ‘llxcﬁ’f})‘éﬁ@'jge in ac- T~ ;
cordance with rule 7A of the Recruitment Rujes
with the same year of allutroent, sllall?'lib". nked
inter-se in order of merit whicl, shall be Qedéimin-
-ed on the basis of the marks - obtaineg: 1y, cach
officer, calculateq in the manncr specified clow ;"
(a) full agerégate marks in the compeitive pxq-
" mination; and "~ ‘ T

T

7

(b) 502 of the agercgate marks in the Indian
Forest Service Probaiioners’ Fina) ‘Examj.- T
nation and. the asscssment of the record jp %
the Forest Rescarch Institute and Colleges ; -

. - E : © g
Provided that jy deterinining such  orde, of - .
merit no account shall be taken of marks awardeq = - -

10 an officer iy any subject in which he hag failed -
fo satisly the Presjdent of the Forest Rescarch N I
Institute” ang Colleges, Debra Dun.® TR e

%(6) Officers appointed to the Service in’ gc.
cordance with rule 7A of the Recruitment Rules,
shall be placed below the last offizers of the same
Year of allotment recruited under sub-ruje (1) of

@4A. Senidrity of officers appointed : tq the o
Service at the injtial congfitation of the Core of ‘5{%@%“
Sikkim——NotwilbstandiBg‘LM"ﬂzf’L‘g Fyainided In P ETgTsaekg :
‘these rules ip relation to the Staic of Sikkin, the -
year of allotment and the seniority of officers aps
pointed to the Service at the time of tl!c-_in’iligl
consfitution of ghe State Cadre shall be defermin.
ed by the Centra Government in the followigg -
manner, namely : — : S e

(a) In respect of ofticers ﬁrjmim'c(i Sireo
selection from amonsst - the guhs 8.

members of the Sikkim Strte Forest Sene v "('."‘

G . ..
Vice—The year of allotment shall be det'%:\;g‘ S
mined ad hoc in  consnliation with  thas g8, -

Union Public Service Cemmission and g 4:4

State Government : .. '\, W kihgw
- b K ,E‘
TN A

Provided that the year of allotment of an Ofﬁm?:- s
SO arrived at shall be Jamited to the ybador; i
to which his " immediate 50711;);; i ; RN
Sikkim State Forest Service, who i e
ed to the Indian Forest Service Caf
Sikkim at its initial conslitution obtg

(b In respect of Iedisn Foresy Service DY
borme on the Codre/Joint Ooudres of
States, appointed fo the Crlire of 1 Kk
on tiansfer. —Officer shall retain their - gwi
ginal vear of allotinent ani Aor . purposs”
of their inter-se scoiorily they :cha]l,;abgﬁ', oy
governed by the provisiog of rulei6; - S

A=

~




5. Gradation List.—There shall be prepared
&V
' list consisting of the fames of all officers
on that Cadre arranged in order of seniority

m acoordance with the provisions of rule 3 and 4.

: 6., Finﬁon of nenionly on transfer to another
_udn.—-(l) If an officer is transferred from onc
cadre to another in the public interest, his position
i the gradation list of the cadre, to which he is

" transferred, shall be determined by the Central
Govemnment in accordancz - with the following
principles : — , oo

(i) his year of allotment shall remain unafiect-

(ii) the following order shall bc maintained

among the different catzgories of officers

of the same year of allotment . and the

seniority of the transferred officer vis-a-vis

officers of his category shall be dclcmm
#od in the following manner.:

{a) Jmitial Recruitment Officérs—An Ofti-
cer appointed to the Service under sub-
rule (1) of rule 4 of the Recruitment
Rules shall be graded mainly on the

basis of age without thereby disturbing,

b

. P, & T/ND/B6—13-2-87—3,500.
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year for each State Cadre and Joint Cadre .

’. T eaes

as far as possible, the existing inter-s¢ -
seniority.

(b) Examination Recruits.—The position
of .an officer appointed 1o the Service
in accordance with rule 7 of the Rf :
cruitment Rules, shall be in the order In
which ‘his name appears in the list pre-
pared under rule 11 of the Indian Forcst
Service (Probation) Rules, 1968.

(c) State Service Officers.—An officer be-
longing to a State Forest Service  and
appoitited to the Service against the
promotion quota shall be graded maiply
on the basis of age without .thercby
disturbing, as far as possible, the exist-
ing inter-se seniority.

(2) If an officer is transferred from onc cadie
to another &t his request, he shall be assxgncd a
position on the gradation list of the cadie
which he is transferred, below all the officers of t
his category borne on that cadre whe have the
same year of allotinent. i

7. Interpretation—If any question ariscs as to] i
the interpretation of these rules, the same shall be

' dccxded by the Central Govcmment

’ .. A

{p.C. MAMGAIN)

" Section Officer

Mmmry ‘of Env. & Forests
N Delhi
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INDIAN FOREST SERVICE (APPOINTMENT BY PR OMOTION)
REGULATIONS, 1966 Nt

(Corséeted up to 31st, December, 1997)

In pursuance of sub-rule(1) of Rule 8 of (he Indian Forest Service (Rec;.‘l:ll‘iimcm’) '
Rules, 1966, the Central Government in consuitation with the State Governments, "and the -
Union Public Service Comimission, hereby makes the following regulations, namely ;=

I.  Short title and Commencement :

Yromotion) Regulations, 1966.

(1) These regulations may be called the Indian Forest Service (Am)’oi_{'xinﬁénl»E)y
(2)  They shall be deemed 1o have come info force witl effect from the {s( July,
19606. : R

2. Definitions :- (1) In these regulations unless the context otherwise requires -

(1) “Cadre Officer’ means & member of the Service ; .
(h)  “Cadre Post’ means any of the posts specified as such in the regulations
~ made under sub-rule(1) of rule 4 of the Cadre Rules : »
(¢)  “Cadre Rules” means the Indian Forest Service(Cadre) Rules, 1966 ;. -
() “Committee’ means the Commiltee set up in accordance with regulation 3 ;
(¢)  ‘Recrnitments Rules’ means the Indian Forest Servicc(Recrl-.lilmenl) "R_iuies,
1966 ; '

() “State Government’ means -

. . . " . L . ‘ I N
1) inrelation to a State in respect of whicly a separate cadre of the.Service
exists, the Government of such State ; : '
\\.

1) mrelation to-a group of States in respect of which a Joint Cadre N
Service is constituted, the Joint Cadre Authority ; '

i) in refation to the Union Territories, in respect of which a joint cadre of
the Scrvice is constituted, the Central Government. '

) Year means the period commencing on the first day of January and ending
~ - o
on the 3ist day of December of the sanie year.

(2). All other words and expressions used in these regulations but not defined shall
have the meaning respectively assigned to them in the Recruitment Rules. .

Constitution of the Committee to make selection -

(1) There shall be constituted for each of the Joint Cadres a Committee C-ohsisling of
the Chairman ol the Commission or where (he Chairman is unahle to attend, any
other member of the Commission representing and the following other mmentbers
namely o
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" () For States other (han lnmt Cadres and Aranachal l mduh Guoa- I\/Ili,mdln-.
Union Territories (AGMUT) Cadre”.
i) The Chief Secrctary or Additional Chief SLLI(.(AI),
i) Sccretary o the Government dealing with Forests:
i) Principal C]nef Conservator of Forests;

(iv) A -senior member of the Service not lower in rank llmn a _‘ I(”Im,l'
Conservator of Forests; and -

(v) A nominee of the Government of lndm not lmluw lhc mnk of a Ioml
Secretary.

(,m) For lmn( C(ldle -
i) Chief Secretaries: (0 the Guvcmmcn(s ()fllu, Commucn( S(dlcq

......

ki) Principal Chief Conservator of Forests of the Constituent States.
i) A nominee of the (mvcmmcn( of India not below the rank of” lmnl -
Secretary. :

(h)y  “For Arunachal Pmdcch Cum - I\/hmuun - Umon lunlmlu e (/\(:MU I)
Cadre

(1) ChicF Secretary, Government of- Arunachal Pradesh;

(2) Chief Secretary, Government of Goa.-

(3) Chief Secretary, Government of Mizoram.. : .

(4) Chief Secretary, Andaman and Nicobar Islands Administration;

(5) Principal Chiefl Conservator of Forests, Arunachal P radesh; ‘

(6) Principal Chief Conservator of Foresls, Mizoram;

(7) Principal Chiel Conscrvator of Forests,” Andman and Nicobar Islands:

(8) Conservator of Forests, Goa;

(9) Chicf Conser vator of I orests, Arunachal Py ddcsh

(10) Chief Conservator of Forests, Mizoram.

(1) Joint Scuel(ny (dealing with Indmn l orest Ser vmc) Mnmlly 0(
Environment & Forests;

(12) One nominee of lhc Gnvcunncnl of India not heinw the rank of lmnt
Scuumy ‘

Provided that the Central Governiment may, il decmed necessary, after
consultation with the Slalc Government Concerned alter the “composition ol the -

Commillee.

(2) -~ The Chairman: or the member ()fthc Commmuon shatl preside at d” mcc(mg,s
of the Committee at which he is ptegcnl :

3 The absence of a member, ()(her than the Chairman or. member of the
Commission, shall not invalidate the proceedings of the Committee il more
than half the members of the Committec had attended its meelings.

Omitted.



Preparation of alist ol suitable officers :-

o 7K(_ By [ 1ach Committee shall ordinarily meet every year and prepare a list of such

members of the State Forest Service as are held by them to be suitable for
promotion to the Service. The number of members of the State Forest Scrvice to
be included in the list shall be determined by the Central Government in
consultation with the State Government concerned, and shall  not exceed the
number of substantive vacancies as on (he first day of January of the year in which
the meeling is held, in the posts available for them under rule 9 of the recruitment
rules.yThe date and venue of the mecting of the Committee (o make the Selection
shalt be determined by the Commission:

Provided that no meeting of the Committee shall be held, and no list for -

the year in question shall be prepared when,

(a) (here are no substantive vacancies as on the first day of January of
the year in the posts available foi the members of the State Forest
Service under rule 9 of the recruitinent rules; or

(h) the Central Government in  consultation with the State
Government decides that no recruitment shall be made during the
year to the substantive vacancies as on the the first day of January
of the year in the posts available for the members of the State
Forest Service under rule 9 of the recruitment rules; or

(¢) the Commission, on its own or on a proposal made by cither the
Central Government or the State Government, after considering
the facts and circumstances of each case, decides that it is not
practicable o hold a meeting of the Committee to make the
selection to prepare a select list.

Explanation ;- In the case of joint cadres, a separate select list.shail be prepared
in respect of each Stale Forest Service.” |

(2) The Committce shall consider for inclusion in the said list, the cases oi

members of the State Forest Service in the order of seniority in thai Service of a
number which is equal to three times, the member referred to in sub-regulation

(1):

Provided that such restriction shall not apply in respect ol a State wheie the
(otal number of eligible officers is less than three times the maximum permissible
size of the Select List and in such a case the Committee shall consider all the
cligible officers : ‘

Provided further that in computing the number for inclusion in the ficld of

consideration, the number of officers referred (o in sub-reguiaticn(3) shall be
excluded.



¢ e

|
|
i
1
I
t
{
i
i
i

e

i

Provided (Il's() lh.ll the (()mnnllu: shatl not wnsldu the chse nl amember
of the State Forest Service unless on the first day of ", lanuary of the yc.u in which
it meets, he is substantive in the State l‘OlCSl Service and has Lomplclcd not-fess
than eight years of ‘continuous service (whc(hcl o(hud(m;: ot subxl‘mllvc)
post(s) included in the Sldlc FForest SGIVILC

Explanation | - The powers of the - State Governmen( undu the third pmvmo (o

“this sub-regulation shall be éxéreised in relation to the members

.~ of "thé. State Forest Service of. a wm(l(ucnl Slalc by the
Govemmem of that State:

PI()V]dC(l also that the officers belon;:nw to any service, ldcncd tQ in item
(i) of clause (g) of rule 2. of-the Recruitment Rules shabl not, be C||§_,l|)lt, to be
considered l()l pmmolmn to any cadre ofher (h n (hc Union Territories Cadre.

Provided also llml in respect of any 1clc(med Emergency. Commissioned or
Short Service Commissioned Officer appointed (o the State l()lCQl Sc:vmc eight
years ol continuous Service as required under the |)lCLLdlﬂ plowso shall be
counted {rom the deemed date of their appomhnent to that service, subject (0 the
condition that such officers shall be eligible for consideration if they have
completed not Jess than four years of actual continuous service, on the first day of
*January of the year in which the Committee meets. in the post of Assistant
Conservator of Forests. ' : E o

A3
prldnalmn 1 ) In computing the peuod of conlnmoux service for 1]1@ purpose of
this regulation,there shall be included any pcnod during which an -officer has
' undcﬂakcn/ '

a)  lraining in a _(|_i|)l()ll]il_C-()llll'SC in the Academy, Deh_lf‘nclun, or
b)  such other training as may he dpplovcd by the Central ()uvunmcnl in
consultation with the Connmwon in any other msl;lulmn
) o : :
l:xplanallon 11 -Fcnvmc in post (s) included in the State Forest Scu vice would also
—liclude service rendered in ex- (,ad!c posts connected with’ folcsuy wihether under
the Government orin -

e

(i) a company, association or body. of lmllvnluah whclhcn incorporated or nol
© Which is wholly or substantially owncd or controfled by Govcmmcnl, a
municipal or lounl body, and :

(1) an international orgavisation, an autonomous body not. controlled by
' Government or a private body. ‘ :

Provided that the State Government certifies that the officer concerned
would have continued (o hold a post included in the Stale (“mmmmcnl Services
but for his (lC])llldUOll (o such ex mdw post. ‘



N

3) The Committee shall not consider the case of the members of the State
Forest Service who have attained the age of 54 years on the first day of *January-
of the year in which it meets, ‘ -

v

*Provided that a member of (he State Forest Service whose name appears
in the select list in force immediately before the date of (lie meeting of the
Committee and who has not been appointed to the Service only because he was
included provisionally in the select list shall be considered for inclusion in the -
fresh list (o be prepared by the Committee, even if he has in the meanwhiie,

attained the age of fifty four years,,
———'_'/

—
Provided ;urlher that a member of the State Forest Service who has attained the

age of 54 years on the first day of *January of the year in which the Committee
meets shall be considered by the Committee, if he was eligible for consideration

on the first day of *January of the year or any of the years immediately preceding
the year in which such meeting is held but could not be considered as no meetings
of the Committec was held during such preceding year or years. '

* (3A)  The Committee shall not consider the case of such member of the State
Forest Service who had been included in an earlier select list and - '

(@) had expressed his unwillingness for appointment to the Service under
regulation 9 : : .

Provided that he shall be considered for inclusion in the select list,
if before the commencement of the year, he applies in writing, to the State
Government expressing his willingness to be considered for appointment to
the Service; :

(b) was not appointed to the Service by the Central Government under
regulation 10. ; :

(3AA). The Selection Commiitee shall classify “the eligible officers as
‘Outstanding’, ‘“Very Good’, ‘Good’ or ‘Unfit’, as the case may be, on all relative
- /assessmen( of their service records. ' '

4) The list shall be prepared by including the required number of names,
first from amongst the officers finally classified as ‘Outstanding’ then from
amongst those .similarly classified as ‘Very Good’ and thereafter from amongst
those similarly classified as ‘Good’ and the order the names inter-se within each
category shall be in the order of their seniorily in the State Forest Service.

@ Provided that the name of an officer so included in-the list shall be
treated as provisional if the State Government withholds the integrity
certificate in respect of such an officer or any proceedings, departmental
or criminal, are pending against him or anything adverse against him



—
which renders hiny unsuitable for. .lppomllnc,nt o llu, scrvice lms come m_
: the notice of the State Gover nment. '
2
Explanation | TIle plocccdmgq shall be treated as pendmg only il a Lhalgc <sheet has
J ' actually been issued lo the ofﬁccn or filed in a Coml, as the case nmy be.
’,.j . . 3
Explanation 11 The udvcrsc l‘hing which came to lhe nolice of the Statc Government
' ' -rendering him unsuitable for i\p])oinlmenl to the service shall be treat=d
as having come to the notice of the State only if the details of (lie same
5 “have been communlcaled to the Central Government and. the Central
' Government  is satisfied  that the detajls furnished by "the State
Government -have a bearing on the suitability of -the - officer dl](]
investigation thereof is essential. ‘
(5) Omilted.
0. anull.ntum with the Commission- lhc [ist |)lcpmcd n du.()ld e wilh regulation
5 shall then be lmw.ndul to the-Commission by the State C()vcnnnuu alongivith:-
i) the records of all members of the State Forest Service iii](:](lded in ihe fist;
ti)  the records of all members of the State Forest 501 vice who are pmposcd to he
superseded by the recommendations of the Committec. ;
iii) the observations of the State Government on the recommendations of (he
Commillee. ‘
g
OA. The State Government shall also lmwaxd a copy of the list referred (o in regulation
6 1o the Central Government and-the Central Government shall qcn(l their-observations on the
1eunnmcn(hlllom of the Connnitlee to the (,omnnwon
k. Select List - (1) The Comnnwon shall Lomldu (hc list l)lL])(l]Cd l)y lhc.
‘Commitlee «l]()l]b\\’llh -
) the (.I()Cl_lmenls received from the State Government under regulation 6;
. . bh) the obscrvations of ”IC—(,'CIHI‘ZI'} Government and unicss it considers any
AL change necessary, approve the list. -
il '
i CE@Q) I the Commission considers it nucwuy to make any changes i in. the list received
i | from the State Government, the Commission shall inform, the State Government and the
Central Goveérnment of the chainges proposed and after (akmg: into account the comments, il
' i any, of the State Government and the Cenlml Government, may approve the list finally with
i ———t such modification, if any, as may, in llq oplmon be just and proper.y- .
g s
i (3) The list as linally approved by the “ommission 'i|hl” Ionn lhc S(‘lcu List of the
' members of the State Forest Service.
i
o '(‘
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@ Provided that if an officer whose name is included in the Select List is, after such’
inclusion. issued with a charge-sheet or:a charge-sheel is filed against him in a Court of Law,
his name in the Select List shall be decmed to'be provisional.

*(4) The select Jist shall remain in force till the 31st day of Decetber of the year in
which the meeting of the selection commiltee was held with a view to prepare the list under
sub-regulation (1) of regulation 5 or up (o sixly days from the date of approval of the select
jist by the Commission under sub-regulation (1) or, as the case may be, finally approved
under sub-regulation (2), whichever is later: '

Provided that where the State Government has forwarded the proposal lo-declare a
provisionally included officer in the select Jist as “unconditional” to.the Commission during

- the period when the select list was in force, the Commission shall decide the matter within a

period of ninely days or before the date of meeting of- the next selection commiltee.
whichever is earlier and if the Commission declares the inclusion of the provisionally
included officer in the select list as unconditional and final, the appointment of the concerned
officer shall be considered b‘y‘ the Central Government under regulation 9 and such '
appointment shall not be invalid merely for the reason that it was made after the select list
ceased 1o be in foree -

Provided further that in the event ol any new service or services being (ormed by
enlarging (e existing State Forest Service or otherwise being approved by the State
Government as the State Forest Service under clause (i) of sub-rule (g) of rule 2 of the Indian
Forest Service (Recruitiment) Ruiles, 1966, the select list in force at 1h¢ﬁme of such approval
shall continue to be in force until a new list prepared under segulation 5 in respect of the
members of (he new State Forest Service, is approved under sub—regulal,im{ (1) or, as the case
may be, linaily approved under sub-regulation (2).” o '

t(5)  Omilted  ~
8. Omitted
9. Appointments to {he service from the Select List -

®(1)y  Appointment of a member of the State Forest Service, who has expressed his
willingness to be appointed to the Service, shall be made by the Central Governient
in the order in which the names of the members of the State Forest Service appear in
(he sclect list for the time being in force during the. period when the select list remains
in force : R ‘ :

Provided that the appointment of members SF the State Forest Service shall
be made in accordance with the agreement arrived at under sub-ruie (3) of rule 8 of
(he recruitment rules in the order in which the names of the members -of the State

" Forest Service occur in the relevant parts of the select Jist for the time being in force

pProvided further that the appointment of an officer, whose name has hieen
included or deemed to be included in the select Jist provisionally under the proviso 1o
sub-regulation (4) of regulation 5, 0r ander the proviso 0 sub-regulation (3) of
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regulation 7, as the case may be, shall be made within sixty days after the name is

Jmade unconditional by the Commlssmn in terms of the first proviso Lo sub-regul: m(m

4) oﬁeguldlmn 7:

vanded also that in case d select list officer has cxplcmd his unwillingness
for appointment to.the Service, he shall have no claim for appointment to the Service
from that select list unless he informs the Central ‘Governinent through the State
Government befoie the expiry of the \'d|]dlly period of the sclcd list, revoking his
earlier expression ufun\vnlhngncqs for ,lpp()mtmcnl lo the service.’ a

*(2) Omilted.

......

Powus of the (,(.lllldl Government not lo ammmt in cumm €ases

Nol\wllml(mdmgz (myllnng conhuncd in thcsc RL}:ll]dll()llS ’%lhu Central

: Uovelnmcnl may not appoint any person whose name appicars in the Select L sl if

it is of opinion that it is necessary or expedient so (0-do in the |)ul)hc.‘ mlcmsh

Provided that no such decision shall be .taken by (he (unml
Government without consulting the Union Public Ser v1cc Comlmwon

geste ;K

@
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Substitwted/Inserted/added  vide  Departiment  of  Personncl zlvud‘ Training
Notification No. 14015/16/91-A1S(1), dated 28th, November, 1991. ‘

Substituted/inserted/added  vide -Dépurlmcnl of  Personnel and- 'l“mining
Notification No. 14015/32/91-A1S(I) -C dated 18 August, 1993. ‘

Substituted/Inserted/added vide Dep;n'l.mem ol Personnel  and  Training
Notification No. 14015/14/96-A1S(1), dated 22nd, March, 1996 ‘

Substituted/Inserted/added  vide  Department  of - Personnel — and - Training
Notification No. 14015/56/96-A1S(1), dated 5th, February, 1997.

Substituted/Inserted/added  vide Department  of Personnel  and™ Training
I ' g .

Notification No. 14015/52/96-A1S(1)-C, dated 31st December, 1997.




